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[Shrl Kidwal] 
maund. Otherwise, i  would have ac- 
c^ ted  the bon. Member's suggestion. 
So, we have to compare the prices of 
the alternative crops and see that the 
agriculturist does not ^et much more 
than what the alternative crops would 
allow.

MOTIONS RE: SERVICE RULES

Mr. Chairman: We will now pro
ceed to the motions about the Indian 
Administrative Service (Recruitment) 
Rules, the Indian Police Service (Re
cruitment) Rules and the All India 
Services (Conduct) Rules.

Shri V. P. Nayar (Chirayinkil): Sir,
I beg to move:

'Thiis House resolves that in 
pursuance of sub-section (2) of 
section 3 of the All India Services 
Act, 1951, the Indian Adlministra- 
tive Service (Recruitment) Rules, 
1954, laid on the table on the 10th 
September, 1954, be repealed.

This House recommends to the 
Xlajya Sabha that the Rajya 
Sabha do concur iix the said Re
solution.”

Mr, Chairman: Motion moved:
“This House resolves that in 

pursuance of sub-section (2) of 
section 3 of the All India Services 
Act, 1951, the Indian Administra
tive Service (Recruitment) Rules, 
1954, laid on the table on the 10th 
September, 1954, be repealed.

This House recommends to the 
Rajya Sabha that the Rajya Sabha 
do concur in the said Resolution.”
Shri Bagharamaiah (Tenali): Sir, I 

beg to move:
“This House resolves that in 

pursuance of sub-section (2) of 
section 3 of the All India gervices 
Act, 1951, the following new clause 
he added after clause (b) of sub
rule (1) of Rule 4 of the Indian

administrative Service (recruit
ment) Rules, 1954, laid on the 
table of the House on the 10th 
September, 1954, namely:

'(bb) by selection, in special 
cases from among members of the 
Central Secretariat Service:*

This House recommends to the 
Rajya Sabha that the Rajya Sabha 
do concur in the said resolution.”

Mr. Chairman: Motion moved:

“This House resolves that in 
pursuance of sub-section (2) of 
section 3 of the All India Services 
Act, 1951, the following new clause 
be added after clause (b) of sub
rule (1) of Rule 4 of the Indian. 
Administrative Service (Recruit
ment) Rules 1954, laid on the 
table of the House on the 10th. 
September, 1954, amely:

‘ (bb) by selection, in special 
cases from among members of the 
Central Secretariat Service:’

This House recommends to the 
Rajya Sabha that the Rajya Sabha 
do concur in the said resolution.*'^

Shrlmati Jayashri (Bombay—Subur
ban): Sir, 1 beg to move:

“This House resolves that iti 
pursuance of sub-section (2) of 
of section 3 of the All India Ser
vices Act, 1951, sub-rule (3) o f  
Rule 5 of the Indian Administra
tive Service (Recruitment) Rules, 
1954, laid on the table on the 10th 
September, 1954, be omitted.

This House recommends to the 
Rajya Sabha that the Rajya Sabha 
do concur in the said! resolution,^

Mr. Chairman: Motion moved:

“This House resolves that in 
pursuance of sub-section (2) of 
section 3 of the All India Service#
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Act, 1951, sub-rule (3) of Ruie 5 
ot the Indian Administrative Ser
vice (Recruitment) Rules, 1954, 
laid on the table on the 10th Sep
tember, 1954, be omitted.

This House recommends to th» 
Rajya Sabha that the Rajya Sibha 
do concur in the said' resolution.*'
Shri Thimmaiah (Kolar—Reserved

—Sch. Castes): Sir. I ben to move:
“This House resolves that in 

pursuance of sub-section (2) of 
section 3 of the All-India Services 
Act, 1951, for sub-rule (4) of Rule 
7 of the Indian Administrative 
Service (Recruitment) Rules, 1954, 
laiti on the table on the 10th Sep
tember, 1954, the followinjs sub
rule be substituted, namely:

'(4) The number of vacancies 
reserved for the Scheduled Castes 
and Scheduled* Tribes shall be fill
ed by the best candidates selected 
from among the Scheduled Castes 
and Scheduled Tribes and if the 
selected candidates are not up to 
the /general level, they shall be 
trained and absorbed in the 
Service.'

This House recommends to the 
Rajya Sabha that the Rajya Sabha 
do concur in the said resolution.*’
Mr. Chairman: Motion moved:

“This House resolves that in 
pursuance of sub-section (2) ol 
section 3 of the All-India Services 
Act, 1951, for sub-rule (4) of Rule 
7 of the Indian Administrative 
Service (Recruitment) Rules, 1954, 
laitl on the table on the lOth Sep
tember, 1954, the followinif sub
rule be substituted, namely:

*(4) The number of vacancies 
reserved for the Scheduled Castes 
and Scheduled Tribes shall be fill
ed by the best candidates selected 
from amonR the Scheduled Castes 
and Scheduled Tribes and If the 
selected candidates are not up to 
the general level, they shall I>e 
trained and absorbed in the 
Service.’

This House recommends to the 
Rajya Sabha that the Rajya Sabha ̂ 
do concur in the said* resolution.’*

Shri Thimmaiah: Sir, I be^ to move:.

“This House resolves that in 
pursuance of sub-section (2) of 
section 3 of the All-India Services 
Act, 1951, the following new sub
rule be added after sub-rule (2) 
of Rule 8 of the Inoi'an Adminis
trative Service (Recruitment) 
Rules, 1954, laid on the table on 
the 10th September, 1954, name
ly:

‘ (2A) The regulations made 
under sub-rule (1) shall provide 
for the reservation in favour of 
Scheduled Castes and Scheduled 
Tribes to the extent of 121 per 
cent, and 5 per cent, respectively 
of the number of vacancies to be 
filled by promotion from amongst 
the members of a State Civil 
Service.*

This House recommends to the 
Rajya Sabha that the Rajya Sabha 
do concur in the said* resolution."
Mr. Chairman: Motion moved:

“This House resolves that in 
pursuance of sub-section (2) of 
section 3 of the All-India Services 
Act, 1951, the following new sub
rule be added after sub-rule (2) 
of Rule 8 of the Indian Adminis
trative Service (Recruitment) 
Buies, 1954, laid on the table on 
the 10th S^tember, 1954, name
ly:

*(2A) The regulations made 
under sub-rule (1) shall provide 
for the reservation in favour of 
Scheduled Castes and Scheduled 
Tribes to the extent of 12i per 
cent and 5 per cent respectively 
of the number of vacancies to be 
filled by promotion from 
amongst the members of a State 
Civil Service.*

The House recommends to tiie 
Rajya Sabha that the Rajya 
Sabha do concur in the said reso
lution.’
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gbrlauti Sir, I beg to
move:

“ This House resolves that in 
pursuance of sub-section (2) of 
section 3 of the All-India Services 
Act, 1951, sub-rule (3) of Rule

3 of the Indian Police Service 
(Recruitment) Biules, 1954 laid 
on the table on the 10th Septem
ber, 1954 be omitted.

This House recommends to the 
Rajya Sabha that the Rajya 
Sabha do concur In the said re
solution.**

Mr. Chairman: Motion moved:

“This House resolves that in 
pursuance of sub-section (2) of 
section 3 of the All-India Services 
Act, 1951, sub-rule (3) of Rule 
5 of the Indian Police Service 
(Recruitment) Rules. 1954 laid 
on the table on the 10th Septem
ber, 1954 be omitted.

This House recommends to the 
Rajya Sabha that the H ajya 
Sabha do concur in the said re 
solution.**

Sbri Thimmaiah: Sir, I beg to move:

“This House resolves that in 
pursuance of sub-seciiion (2) of 
section 3 of the All-India Ser
vices Act, 1951, the foUowing 
new sub-rule be added after sub- 
rude (2) of Rule 12 of the All 
India Services (Conduct) Rules, 
1954, laid on the table on the 
10th September, 1954, namely:

‘ (3) No member of the Service 
shall use his influence w(hile in 
service to secure employment for 
himself after retirement.’

This House recommends to the 
Rajya Sabha that the Rajya 
Sabha do concur in the said re
solution.*’
Mr, Cfaaimuui: Motion moved:

*'This House resolves that in 
.pursuance of sub-section (2) of

ffection 3 of the All-India Ser- 
▼iceii Act, 1951, the following 
new sub-rule be added after sub
rule (2) of Rule 12 of the All 
Zndia Services (Conduct) Rules,
1954, laid on the table on the 
10th September, 1954, naniely:

*(3) No member of the Service 
shall use his influence while in 
service to secure employment for 
himself after retirement.*

This House recommends to the 
Rajya Sabha that the Rajya 
Sabha do concur in the said re
solution.”

Two and a half hours liave been 
allotted for this discussion. There 
are, in all, four or five motions. I 
should think half an hour to each 
may do: or one hour may be devoted 
to 5, 6, 7 and 10 and the rest three 
may be finished in a period of one 
hour and a half. As several Members 
are anxious to speak, I propose to 
give ten minutes to eacth Member.

Shrimati Sushama Sen (Bhagalpur 
South): I suggest that women Mem
bers should be given more time.

Mr. Cbairman: The Chair cannot
discrim inate beiliween the women 
M em bers and men Members in this 
m atter.

Shri V. P. Nayar: The motion
which I have today moved was the 
subject of discussion in the Rajya 
Sabha on the 24th of this month* On 
that occasion it created history in 
that many women Members belong
ing to the various parties voted 
against Government. In the reply of 
the Home Minister to that debate I 
was amazed when I found that he 
(had such a wonderful storehouse of 
nonsense and frivolity at his disposal, 
that he could meet any situation.

Sir, I also found that in justifying 
the stand which he had taken against 
the women of the country, he invok
ed the aid of four sentences which 
(he read out from a private letter 
said to have been written by the late
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Sarctor Patel. We, Sir, in this parU- 
cular context, are not interested to 
know what Sardar Patel might have 
written in his private correspondence. 
We want to know the facts.

To understand the attitude of Gov
ernment in this particular matter one 
must go back to the history of this 
Act which forms the basis of these 
rules. You will find, Sir, that in 1950 
the All India Services Bill was dis
cussed in the Parliament when Mr. 
C. Rajagopalachari, who happened to 
be the then Home Minister, said:

“As soon as Parliament meets 
again, whether it is in this April, 
or the next April, it is going to 
have greater authority in dealing 
with this matter. The Rules will 
be scrutinised by it and passed 
by it. Therefore, hon. Members 
may rest content that no wrong 
will be done by way of this.’*

Sir, at that time Mr. C. Rajagopala
chari gave an assurance to the House 
that in tihe next session, very detailed 
rules for the conduct of the Services 
will be brought before the House. 
But nothing had been done during 
the last eight sessions. Now, Gov
ernment come forward and say: 
**Here are the rules.” We know that 
whenever there is great pressure on 
this House, Government come for
ward and lay copies of the rules on 
the Table and try to get away with 
that. But we are fortunate that we 
are having a discussion here.

Sir, I went through all the rules and 
I find that this is nothing but a set 
of very wicked rules, each of them 
unconstitutional and some of them 
very very reactionary. I shall begin 
with Rule 4 in which provision Is 
made for the selection of IAS Officers, 
either by recruitment or by promo
tion or from State Civil Service, or 
by selection in special cases from 
among persons other than members 
of the Civil Service. Sir, on the 6th 
of March this Year, I put a ques
tion to the Deputy Home Minister, 
who is fortunately here, whether be 
knew how many private secretaries

to Ministers were taken in the Civil 
Service from the State of Travan- 
cpre-Cochin. The Deputy Home Min
ister, poor man, said: '*1 do not
know.**

The Deputy Minister of Home 
Affairs (Shri Daiar): On a point of
order, now he has to speak only on 
the points wltlh regard to his own 
motion; he cannot make general 
comments on all the rules.

Shri V. P. Nayar: The Deputy
Minister is very much mistaken, be
cause my motion is for the repeal of 
all the rules. Has he not seen that 
before? I shall send him a copy.

My point is this. When I con
fronted the Deputy Home Minister 
on the 6th of March with a supple
mentary question he said that he did 
not know whether there were news
paper reports and editorials against 
the selection of officers from the re
gular cadres of the State Service into 
the IAS Cadre from the Travancore- 
Cochin State. I know, Sir. each and 
every man wiho has been selected 
from the Travancore-Cochin Service 
and I know also that 50 per cent, of 
such persons have been working as 
private secretaries. We are not pre  ̂
pared to give Government this autho
rity under which they can get in 
through the backdoor every sort of 
favourite and they can indulge in the 
utmost graft. I do not want to go 
into details. But Government ihave 
not brought forward any case by 
which we can give them vast powers.

Shri A. M. Thomas (Emakulam): 
Does the hon. Member know what 
positions they were occupying before 
they became private secretaries?

Shri V. P. Nayar: I know; I was 
working with most of them in lihe 
Secretariat. Some of them have taken 
training under me.

I also wish to invite the attention 
of the House to sub-rules (2) and 
(3) of Rule 5. Under this rule no 
person who has more than one wife 
living shall be eligible for appoint
ment to service. What happens, I
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fShri V. P. Nayar] 
want to ask the Home Minister, 
whom I find here now, to those offi
cers who ihave had two wives and 
who are in his own Ministry. I know 
actually the case of officers in the 
Home Ministry. What action is the 
Home Minister taking in respect of 
persons whose first wives have pro
tested to him that their husbands are 
getting into second, marriage? I saw 
In the Central Hall some ladies mak
ing representations to the Home 
Minister. I leave Dr. Katju tio tlhe 
wrath of our women Members here. 
But I want to say that tl^se rules 
here are very treacherous, to say the 
least. Dr. Katju seems to be think
ing in terms of the time when he be
came a lawyer; perhaps, he does not 
see that the world has changed. We 
know that in other countries we have 
not only women in such important 
positions, but we have women en
gineers; they have women doctors in 
very large numbers; they have wo
men sailors and women pilots. But 
according to Dr. Katju the only 
object of having the Indian Adminis
trative Service is to order firing. He 
would say, as a moralist, that women 
should first attend upon their child
ren. He says; Suppose there is a 
sudden emergency, suppose there are
tazias-----(An hon. Member: Tazias7)
That is the word which he used, 
whatever it is, tazias. He said: *'Just 
consider this. There is a woman 
District Magistrate. Imagine there 
Is a sudden emergency—tazias—all 
sorts of things. She has got a little 
baby. Is she going to carry the baby, 
there? There are four lady Members 
here” and all that. According to Dr. 
Katju the only thing such an officer 
has to do is only to order firing or 
to control a crowd.

I know from my experience in my 
State that there have been women in 
very responsible positions. We had 
a woman Surgeon-General ten or 
fifteen years back. She had children. 
One of her boys is in the Indian 
foreign Service. He grew up in spite 
of the fact that ^  attended to every

case, and she was one of our very 
best doctors.

Kumari Annie Mascarene (Trivan^ 
drum): She had more than one child.

Shri V. P. Nayar: She had two.
And another is a very eminent doctor 
in Delhi. I do not find any justi 
fication why women should be asked 
to choose between marriage and gov
ernment service. We have to give 
them the rights which they deserve. 
We have also to encourage them to 
get into such competitive services. 
But Dr. Katju at this time would 
come and say “Look here, women 
have children, they must first mind 
about tJheir children” .

I also found, when I was reading, 
that Dr. Katju in a very hilarious 
mood, instead of placing the letter 
of Sardar Patel on the Table, said 
he would place the book Life of 
Johnson by Boswell.

The Minister of Home Alfairs and 
States (Dr. Katju): Sir, is my friend 
in order in criticising me for a speech 
which I have not made here?

Shri V. P. Nayar: I (have a ruling 
that it is possible. It has been ruled.

Mr. Chairman: The general rule is 
that any speeches made tihere cannot 
be quoted here.

Shri V. P. Nayar: I have obtained a 
ruling that a speech made by any 
Minister in either House can be re
ferred to and commented ui>on in 
this House.

Sliri M  S. Gurupadaswamy (My- 
sio^): There was a ruling ‘pn my 
point of order.

Mr. Chainnan: Will the hon. Mem
ber refer me to the rule or ruling?

Sbri V. P. Nayar. I never said rule

Shri M. S. Gurupadaswamy: Oo
Saturday there was a ruling on my 
point of order whether a Member 
lan quote the speech of a Minister
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in the other House, and the ruling 
watf that he can.

Mr. Chairman: So far as state
ments of hon. Ministers are cwicemed 
they may relate to two kinds of 
things, to statements of policy or to 
other statements. So far as state
ments of policy are concerned it is 
<iuite clear that they can be referred 
to in the other House. But so far 
as the oiher parts of the speech are 
concerned, I think the same privilege 
should attach to a Minister as at

taches to other Members, I would 
like to be enlightened about the rul
ing.

Shri V. P. Nayar: May I submit
that during the general discussion of 
the Budget, w<hen I was referring to 
the speech made by Shri C. D. Desh- 
mukh in the other House and com
menting upon it, some Member of 
the Congress Party rose on a point 
of order, and the Chair then ruled 
that I could even comment on the 
speech made by a Minister but not 
by any Member of that House.

Mr. Chairman: May I enquire whe
ther that speech referred to a matter 
of policy?

Shri V. P. Nayar: It did. Only day 
iDefore yesterday it was said.

Mr. Chairman: Here is Rule 321.
Jt runs as follows:

“No speech made in the Coun
cil shall be quoted in the House 
unless it is a definite statement 
•of policy by a Minister:

Provided that the speaker may 
on a request being made to him 
in advance give permission to a 
member to quote a speech or 

make reference to the proceedings 
in the Council if the Speaker 

thinks that such a course is 
necessary in order to enable the 
member to develop a point of 
privilege or procedure.”

Here the proviso does not apply. 
So far as rule 321 is concerned, un
less it is a definite statement of

policy by a Minister, a reference to 
his speech cannot be made.

Shri V. P. Nayar: I hold it was a 
definite statement of policy that they 
are not going to reconsider the rules. 
After the discussion, which raised 
there all aspects on these rules, the 
Home Minister got up and in his 
reply said: the Gk)vernment of India 
cannot consider this question because 
of this, because of this, etc.

Anyhow I do not wish to quote 
him again. I shall give some other 
quotations ■ instead. He is smiling 
and I am. reminded of a quotation 
from Thomas Fuller:

“He who blushes not at his 
crime but adds shamelessness to 
shame has nothing left to restore 
him to virtue.”

I want the hon. Minister to tell me...
Shri D. C. Sharma (Hoshiarpur): 

What is the relevance of this quotas 
tion?

Shri V. P. Nayar: I want the Home 
Minister to tell me what are the 
facts, what are the circumstances 
whidh made him give this rule.

Sir, I do not wish to take more 
time of the House. I shall go to an
other rule. Sub-rule (3) of rule 5 
will be safe in the hands of the wo
men Members of the House and I am 
sure they will very stoutly defend 
their cause,

There is also another rule, rule 8, 
Which runs thus:

“The State Government may 
make provision for recruiting 
Service persons by promotion 
from members of the Stale Ser
vices, etc.”
The less said about it the better. 

Let the hon. Minister come with the 
facts and figures and let him say 
“ this is the thing we have clone, 
these officers are necessary.” By all 
these rules the Home Ministry wants 
to assume powers which the House 
is not prepared to part with. The 
House should give a mandate that he
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[Shri Y. P. Nayarl 
ahould not come forward in a trifling 
manner and lay on the Table rules 
whidh were promised by his prede
cessors to be laid on the Table three 
or four years back.

I would end up by requesting every 
hon. Member of the House to raise 
his or her voice of protest on these 
most obnoxious rules. I would also 
say it prompts me, the way in which 
Dr. Katju has been speaking in a 
very derisive manner in the otlher 
House and the way in which he 
smiles at me, it prompts me to make 
an observation. I know that, as 
Goldsmith said once, “Villainy, when 
detected, never gives up, but boldly 
adds impudence to imposture*’ .

Mr. Chairman: The hon. Member
cannot improve his speech by refer
ring to sentences and quotations in 
which nothing but vituperation is 
there. So far as this aspect is con
cerned, his case will improve if he 
uses moderate language. This kind 
of language is not the language ap
propriate in an Indian House of 
Parliament.

Shri V. P. Nayar: 1 can use very
moderate language.

Shri S'. V. Ramaswamy (Salem): 
May I ask...

Shri V. P. Nayar: I am not yield
ing.

Shri S. V. Ramaswamy: It is a
point of order. Should not reference 
to Ministers by their personal names 
be avoided as that will add to the 
dignity of the House?

Shri V. P. Nayar: I will only con
clude by saying that this House must 
take very serious notice of this. It is 
not the first experience we have had 
from this hon. Minister. We have 
had from him the Preventive Detent- 
tion Act, the Press (Objectionable 
Matter) Bill and ever so many other 
Bills, and it is time we try...

Mr. Chairman: Why should he be 
personal and refer so many times to

Dr. Katju? After aU, the rules are 
being discussed, not Dr. Katju.

Shri V. F. Nayar. The rules are 
being discussed, and Dr. Katju is the 
lather of these rules.

Mr. Chairman: Should all the sinsy 
acts of commission and omission, 
now come before the House?

Shri V. P. Nayar: I do not under
stand why they should not rest with 
the Minister who is responsible.

Mr. Chairman: The hon. Member
has already referred to them. What 
is the use of pressing them so hard?

Shri V. P. Nayar: I do not want to 
carry on the controversy. I would 
only urge upon all sections of the 
House that they join us in throwing 
this rule out.

The Prime Minister and Minister 
of External Affairs and Defence (Shri 
Jawaharial Nelim): I feel a little con
fused after the hon. Member’s speech. 
I have got the impression that he was 
himself rather confused. In his de
sire, somehow to bring in some quota« 
tions into his speech, which were 
not particularly relevant to the oc
casion, he lost, at any rate to my 
understanding, the thread of his
argument.

I am not quite sure what he was
driving at. Is he driving at the
whole rep>eal or non-accepliance of 
this book of rules or any particular 
rule or section? However, I propose 
to deal with only one or two matters 
in these rules.

I do not know all tihe rules which 
exist today, nor the other rules. I
have not gone into them because 
most' of them are normal rules which 
have been carried on. If any of 
them have to be changed, they can 
be changed. There is no sanctity 
nf statute attaching to these rules. 
Any rule, whenever this House feels 
like or the (government feels like, 
can be changed.
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The hon. Member referred to one 
rule which I believe Is to the effect 
that a person (having two wives will 
not be employed. He asked, what 
is going to happen to those who al
ready have two wives. All I can 

say is, they will continue to have two 
wives. They will not be allowed to 
have a third wife. Because, the rule, 
much as I would like it to be, is not 
retrospective.' In fact, tihis rule has 
been brought in because some people 
went in for a second wife and we 
found, much to our distress, that we 
could not restrain them from doing 
so, or even take any action in ac
cordance with our Service rules. 
Therefore, the rule has now been
brought in for the first time. Pre
viously, it was meant to be a con
vention to be followed. But, con
ventions are broken. Because we 
got into that difficulty, we have
brought in l<hat rule. Does the hon.
Member want that rule to be abro
gated. leaving government servants 

free to take two, three or more 
wives?

Shri V. P. Nayar: It must be ap
plied with retrospective effect.

Shri Jawaharlal Nehm: That is en
tirely another matter. He is at the 
present moment dealing with these 
rules.

Mr. Ghairman: He shall not be
^eligible for appointment’. It does 
not mean that he loses his appoint
ment.

Shri Jawaharlal Nehru: If a person 
who has been appointed, subsequent
ly  marries a second /time, he will 
be dismissed. All I can say is, his 
grievance, therefore, is not against 
this rule, but against something else. 
If he wants action to be taken against 
previous bigamists • or polygamists, 
that' is a matter to be considered 
separately, because that is a matter 
of giving not retrosoective effect to 
this, but rather taking some action 
which the previous rules did not 
Justify us in doing although we liked 
to take. Anyhow, that is a separate 
matter

The other matter wftilch was re
ferred to is this. The rule says*

*̂ No married w<»nan shall be 
entitled as of right to be appoint
ed to the Service, (that is, to the 
Administrative Service) and- 
where any woman appointed to 
the Service subsequently mar
ries, the Central Government/ 
may, if the maintenance of effi
ciency of the Service so requires, 
call upon her to resign.” ^

f should like the House to consider 
first of all that this is a permissive 
plause  ̂ It djoes not automatically 
follow. It is possible, of course, for 
this permissive clause to be applied, 
strictly or leniently. Much depends,, 

of course, on the authority applying. 
This matter was faced by me, parti
cularly, in regard lo Foreign Ser
vice. I think, even in this House on 
one or two occasions, 4 or 5 years- 
ago, and certainly elsewhere, I laid 
great stress on equality of opportu< 
nity being given in tihe Services to* 
women. That is, that there should  ̂
be no sex barrier to the appointment 
of women to almost any post. I can- 
imagine some posts to which womeni 
would normally be unsuited. That, 
is a different matter. I can imagine 
posts to whirh men would be normal
ly not suited. But, there are men. 
who certainly may be suited for 
women’s occupations and women who  ̂
certainly are suited for all occupa
tions. Therefore, one should not put 
a barrier either way.

The difficulty that arose, parti
cularly in the Foreign Service, waŝ  
this. We have been taking regular
ly women into the Foreign Service’ 
through the normal door of com
petitive examination. They pass andJ 
they pass well. We take them in. 
They ftiave done good work. After 
three or four years of work, they 
marry. We have continued them. By 
the mere fact of marriage they have 
not gone out. But, we had to con
sider all the time this question whe
ther we can post tihe husband in one- 
place and the wife in another place
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separated by 10,000 miles. That is 
our difficulty. Normally, one does 
not want to bring about social dis
ruption in this way. Therefore, one 

fihad to choose as things are at pre
sent. He need not consider this in 
theory. As things are at present, one 
has to dioose, not at the time of 
marriage, but at the time of subse
quent postings, and decide what) to 

»do;. whether we should ask the hus
band to get away from service or 
we should ask the wife to get away 
so that we may not be put in the 
predicament of having to post one in 
Japan and the otJher. may be, in 
Paris or somewhere.

Acharya Kripalani (Bhagalpur cum 
Pumea): The husband may have no 
job.

Stori Jawaharlal Nehru: The hus
band may have no job as many 
ftiusbands have not' got jobs. But, 
that was the real difficulty. There
fore, what we did was to put in a 
permissive clause that a woman 
member of the Foreign Service who 
marries, may be asked, if we so 
chose, to resign from service. We 
will keep her so long as we can. 
Where actually the fact of her mar
riage conflicts wit*h her posting, it is 
unfair for Government to be forced 
to keep her on even though it comes 
in the way of normal postings. This 
rule can be interpreted in a lenient 
way or in a harsh way. In the case 
of an officer, the mere fact of mar- 

:xiage may be considered to be a bar. 
I do not think that the mere fact 
of marriage is a bar. The conse
quences of marriage, especially in Ohe 
way of postings, may become a bar. 
It may be a completely different 
thing, elsewhere: in the Foreign Ser
vice. the difficulty is all the greater. 
The husband or the wife may be sent
10.000 miles away. It may be n 

'different thing where they live in the 
same city, for instance. There need 
be no reason at all w<hy marriage 
*flhould come in the way. They can 
fwork.

This, presumably, refers to the Ad
ministrative Service. Take the other 
Services. Take the Educational Ser
vice in which, I think, normally speak
ing, a woman is a better person than 
a man as a teacher. I would go a 
step further and say, a married woman 
is a better teacher than an unmarried 
woman, often enough. I do not rule 
out unmarried women, of course. A  
married woman may well be a bet
ter teacher than an unmarried woman* 
It would be completely wrong, be
cause of the marriage, to remove her 
from her post. My point is this. In 
these matters we should entirely rule 
out any kind of ban not only on the 
employment of a person of a particu
lar sex but even ban on the fact of 
marriage. But we cannot, in the cir
cumstances, rule out the consequences 
of marriage—apart from another fact, 
the suitability of a man or woman for 
a particular type of service. There
fore, some rules have to be framed 
which are permissive, which allow 
adjustments or some things to happen. 
Those rules, I said, hnve no so-called 
statutory authority. The rules may 
be better woraed, you may word them 
better, but it would be, I think, wrong 
in the existing circumstances for us 
to lay down a firm and fast rule that 
every p rson v/ho is married must 
inevitably continue, whatever the con
sequences of marriage may be. We 
will get into difficulties.

As it is, as the House well knows, 
our service rules are terribly rigid. 
I do not know of any country where 
they are so rigid, we cannot deal 
with the public servant except through 
verv complicated processes, ultimate
ly iL4oing up to the Union Public Ser
vice Commission and all that. We 
cannot even take action normally 
when we feel that the person concern
ed is not very efficient or has com m it
ted some petty misdemeanour. You 
may be convinced, but you cannot 
take any action. They are very rigid. 
The protection to our services iB 
greater so far as I know than in any 
country in the wide world.
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Now, it is because of that this diffi
culty arises. Suppose they are not 
there, no difficulty would arise. We 
will deal with the case as it arises. 
Because that tremendous protection is 
given, if we give that same tremend
ous protection to the woman, but 
later she marries, wt? cannot deal with 
her. We have to keep  her whether 
we can use her in a proper way or not. 
Therefore, some such thing had to be 
laid down which means, so far as 1 
am concerned, absolutely no discrimi
nation as such against a woman or a 
man.

I am prepared to consider now or 
later perhaps a better wording of this 
which the House may suggest. In fact, 
this is a matter on which I do not 
think there is any basic difference of 
opinion. I am not speaking for every 
hon. Member present here, but by 
and large I think there is no difference 
of opinion in this House, on that side 
or this side or any side. There may 
be perhaps difference in stress, in 
explanation, in elucidation. ' If the 
present wording is not adequate, we 
are perfectly prepared to consider, in 
consultation with others, what would 
be an adequate wording, later. I am 
perfectly prepared to consider that 
either in this House, if the House so 
wishes it, but probably it is much 
more convenient to consider it— it 
is a question of language, wording 
only—outside the House informally at 
a later stage, and I can assure the 
House that if a suitable wording is 
found, we shall change it. There is 
no difficulty about changing the word
ing. But the basic thing has to be 
met. X do submit that we cannot be 
tied down by our rigid and hard ser
vice rules as they are in matters of 
this kind because they will raise diffi
culties.

That is all I wish to submit to the 
House. I am not speaking about other 
rules. I do not know much about 
them, but about this particular mat
ter I )iave ventured to intervene be
cause I attach great value, great im* 
portance to women having equality of 
opportunity, subject to certain inevita
ble matters in Services, in professions 
«nd the like.

445 L.S.D.

Hon. Members will forgive my say
ing so—perhaps most of them—but it 
is my firm conviction, and I am speak
ing not lightly, but in all seriousness, 
that the women of India are of magni
ficent stuff. I want to be quite clear 
that I am  not talking in the terms of  ̂
shall I say, our traditional heroines, 
good as they are: I am talking in 
terms of the life and work of today. 
They can do the job, and any job, 1 
think. M ay be they cannot do some 
very heavy physical jobs and the rest. 
That is a different matter. But they 
can be excellent engineers, excellent 
doctors, excellent lawyers, excellent 
teachers, excellent civil servants. Any 
job I am sure they can do. It is true 
that if you suddenly asked me to, let 
us say, take in large numbers of wo
men in our Army, well, for the mo
ment, I would be taken aback. Logi
cally I might not be able to give an 
answer, but the fact is, conditions be
ing what they are in the country, 
other factors—physical endurance and 
this and that—probably come in the 
way. Not that I have any basic objec
tion to that. Those things come in 
the way. And ultimately, it is a ques
tion really of our not doing something 
which, well, is wrong, ignoring, shall 
I say, completely facts as they are, the 
facts of social life in our country. I 
do not want to be tied down to cer
tain old social customs which are out- 
of-date. It is not that I am referring 
to. But, if I may venture to say bq, 
today we may talk tall here in this 
House or elsewhere, as I often do, but 
the fact is that a woman when abe 
comes to public life has to face enorm
ous difficulties—and that is not 
fault of the women, but it is the fault 
of the man. That is a point of re
member. She has to deal with all 
kinds of gossips, insinuations. If she 
is tough enough, well, she survives, or, 
ihe succumbs; she retires from that 
life to some haven where this kind of 
allegation cannot be made easily. That 
is the real difficulty, not the hard rules 
that you make or do not make; and 
it is against that that I would venture 
to ask all hon. Members here and 
other people to put themselves 
against, to prevent this kind of thing
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in our public life, in our professional 
life, in our scientific and technical life. 
In our scientific field, we have some 
brilliant young women and girls work
ing in our national laboratories. So, I 
venture to say that the real struggle 
we have to face in this matter— ând 
we have to fight many battles in order 
to get women’s privileges recognized 
fully—is not by legislation (legisla
tion is good enough, make it better if 
you like) but really in our social life.

Shii ThimiiiAiaih; I welcome these 
rules generally. To have a stable
and progressive Government, the
administrative mach3Kiery must be 
efficient and it should be above
politics and above party influence 
and above any individual influence. 
These rules regulate not only the 
official life of an officer, but also to
some extent, the private life of an
officer, so far as they affect the
prestige of his position. I feel the
administrative machinery must al
ways be in tact and it must be guid
ed by certain rules and regulations 
and it must have a sort of discipline 
which is conducive to the quick dis
posal of the Government’s business, 
and the administration must be made 
progressive.

I have tabled some amendments 
about the reservation of aiHX>intments 
for the Scheduled Castes and the 
Scheduled Tribes. The reservation 
order was promulgated, rather issu
ed, by the Home Ministry some years 
bikck, but the reservation as it stoxids 
has not achieved the desired result. 
O to e  are reservations for per
cent, of the posts for the Scheduled 
Caste people, and even today on no 
occasion this 12i per cent, is given to 
the Scheduled Caste candidates. I 
can understand the difficulties of the 
Government. There may not be ade
quate number of candidates avail
able at a time when tlhe examination 
is held. But there are instances 
where the adequate number of candi
dates are available, but they are de
clared to be unsuitable. The word 
^'unsuitable” used by the Public Ser
vices Commission and the Govern

ment I cannot understand. It has no 
clear meaning. It is quite vague. If 
you test a Scheduled Cast^ candi
date along with others you cannot 
expect him to come up to tihe general 
level. I request the hon. Minister to 
understand the background in which 
this reservation order is passed. 
What is the purpose of reservation? 
What is the object of this reserva
tion? Because the Scheduled Caste 
candidates are brougtit up in such an 
atmosphere, in such unfortunate cir
cumstances. that they cannot acquire 
so much knowledge, that they cannot 
read so much of books because of 
their bad circumstances, and natural
ly they cannot compete with the 
general candidates and score such 
marks as the other candidates score, 
and naturally, they cannot come up to 
the general level. I do not mean to 
say that the general level must be 
brought down, and that the ineffi
cient candidates must be taken into 
the administration. But my object 
is this. Have Government taken any 
steps to see that the Scheduled Caste 
candidates come up to the general 
level? There might be a reservation 
order, but that reservation order has 
not achieved the desired results. 
Therefore, my appeal to the hon. Home 
Minister is that he should train the 
Scheduled Castes in a particular 
branch of administration and absorb 
them, or if be cannot do so, I would 
request him, whenever the selection 
of candidates is made for govern
ment posts, to select the best among 
the Scheduled Caste and Scheduled 
Tribe candidates. After selecting the 
best among them, it is possible lor 
Government to train them and 
absorb them in the service. This is 
a suggestion wihich I am humbly put
ting forth before the hon. Home 
Minister for his consideration. and 
I hope he will implement it.

The reason why I am saying this 
is as follows. If you go on putting 
this order in the book, and go on 
saying that no suitable candidate Is 
available. and therefore all the 
vacancies are treated as unreserved.
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if you go on doing like tihis, 1 do not 
think, even for centuries, we could 
;get our quota of 124 per cent, fulfilled 
at any time in any year. This is a 
very practical suggestion that I am 
putting before this House and the 

lion. Home Minister.
Next. I come to recruitment through 

promotion from the State Civil Ser- 
Tice. I would request the hon. Minis
ter to remember that whenever a 
•candidate is appointed to the State 
Civil Service, he is tested first, and 
only if he is considered to be fit, he 
is appointed. Therefore, when you 
make a promotion from the State 
Services, I do not think any further 
test is necessary. As it is. 1 find 
that the reservation order does not 
apply to these cases. I would request 

hon. Minister to apply the re
servation order even in these cases. 
It is easy for them to get the trained 
candidates, who are proper and 
suitable, because they are already in 
the State Services, and they are suffi
ciently equipped with experience and 
knowledge, to be better qualified for 
promotion. Even there, if you say 
that he is not suitable or is not up to 
the general level. I cannot understand 
what is meant by general level, or 
Tvhat is meant by merit or efficiency.

"For instance, some time back, 
officers to the I.A.S. from the State 
Services were nominated but no 
Scheduled Caste officer is there. to 
the credit of our Government, in the 
I.A.S. or the I.P.S. When these 
nominations were made, the contem
poraries of the Scheduled Caste 
officers were nominated, i^ereas thus 
Scheduled Caste officers who had put 
in the same number of years, and 
•who had joined on the same day as 
the others, could not be nomina'iied on 
the ground that they were not up to 
the general level or that they were 
cot merited In the consideration of 
the Union Public Service Commission. 
With this sort of attitude of Govern
ment, I do not think it is possible 
for the Scheduled Caste candidates 
ever to come up and 'have an adequate 
representation in the administrative 
machinery. I would, therefore, re

quest the hon. Home Minister to con
sider this reservation order hi all 
its aspects, so that the desired results 
might be achieved.

There is one other point which I 
would like to touch upon, before I 
conclude. There is a rule here which 
says:

“No Member of the Service 
shall bring, or attempt to bring, 
any political or other outside in
fluence to bear upon any superior 
authority to further his interest 
in respect of matters pertaining 
to his state service.”
This is a very good rule, I admit, 

and I should not want to change i t  
But I want to make one submission 
in this regard. There are officers 
who tease the Scheduled Ca6te offi
cers unnecessary simply on the
ground that they happen to be 
Scheduled Caste officers. I know of 
cases Of officers who purposely deny 
due promotion to the Scheduled Caste 
officers, OiT ignore their effi
ciency and write badly in the
service records of the Scheduled
Caste odlcers. I do not blame all 
officers. Many of the officers were 
very sympathetic to us, but there are 
certain officers like this also. The 
whole world cannot be as sincere as 
our Home Minister; there may be, 
and in fact, there are some bad 
officers. So, I would submit that 
whenever a Scheduled Caste officer 
is imduly denied his promoti(Hi, or 
his efficiency is ignored, then

of Parliament or the State 
^^^^^latures have to interfere to 

and tell you, (here is a case 
a Scheduled Caste officer has 

been meted out injustice. But accord
ing to this rule, the Scheduled Caste 
officer will be put into trouble, if 
any Member of Parliament or a State 
Legislature approaches on his behalf,
I would request the hon. Member to 
bear in mind that whenever Schedul
ed Caste officers are meted out in
justice, and whenever we happen to 
^represent such things, these officers 
will not be affected by this rule. I 
would request the hon. Minister to 
see that this rule is construed or
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interpreted liberally, so far as the 
Scheduled Caste officers are con
cerned.

Shri Rairhuramahih: My motion is 
very limited in its scope. It relates 
to the omission of a certain category 
of government servants from pro
motion to the I.A.S. I am quite sure 
and confident that had the attentio]i 
o f the hon. Home Minister been drawn 
to it, this omission would not have 
occurred. I would request the Home 
Minister to seriously consider whether 
this omission is really justified, and 
whether it does not work a great 
hardship. I am makin^? an appeal 
to him in the name of this small cate
gory of Government servants who are 
at the moment voiceless.

I am referrinf? to rule 4. w '̂ich 
relates to recruitment by various 
methods to the I.A.S. One is com
petitive examination, another is pro
motion of members of the State Civil 
Service, and thirdly selection in 
special cases from among persons 
other Vhan members of a State Civil 
Service serving in connection with 
the affairs of a State. Prior to the 
constitution of the I.A.S., prior to 
Independence there used to be two 
methods of recruitment to the Indian 
Civil Service, one by competition, 
and another by means of appointment 
to what are called listed posts. The lis
ted post holders were recruited from 
among the State Civil servants, 
mostly or wholly from among people 
who had experience of the revenue 
administration. Subsequently. the 
I.A.S. having been formed, the Gov
ernment of India was good enough 
to consider the claims of the vast 
majority of other government ser
vants, atid include in the category of 
persons entitled to promotion also 
government servants employed in 
the State, not necessarily in the Re
venue Department. All that I am 
asking now is that this indulgence 
shown to government servants out
side the Revenue Department in the 
States should be also shown to gov
ernment servants here in the Central

Secretariat. I might tell the House 
that there have been very many 
brilliant people outside the ranks of 
the I.A.S., as for instance, some of 
our Deputy Secretaries who are, un
fortunately, as matters now stands 
condemned to be eternally Deputy 
Secretaries. I have known personal-^ 
ly many of them, and they are doing 
;heir jobs excellently. While in the 
case of an Assistant Secretary of a 
State Secretariat, you are now giving 
power to recruit him into the I.A.S.,’ 
you are depriving a Deputy Secretary 
of the Government of India of the 
same opportunity.

After all, when you say, persons 
other than members of the State Civil 
Service, any person in a State service 
will become eligible for promotion to 
the Indian Administrative Service. 
May be he is a Boiler Inspector, may 
be he is an Engineer, may be he is 
merely an Assistant Secretary in a 
provincial secretariat; he will be en
titled, by virtue of this rule, provided 
of course the State Government thinks 
that he is fit enough and provided the 
Government of India approve of the 
selection, to come into the ranks of the 
Indian Adiministrative Servicte. I 
would like the Home Minister most , 
earnestly to consider why the same 
privilege, the same advantage and the 
fame opportunity should not be given 
to a member of the Central Secretariat , 
Service—an able Undier-Secretar(y oxt 
an able Deputy Secretary. One argu* 
ment which might perhaps be advanc
ed is that these people have no actual 
district experience. But in the case of 
State servants, I find no such require
ment in the rules. As I said, even an 
Assistant Secretary in a provincial 
secretariat, although he would have 
had no district experience, would be 
entitled, under this rule, for recruit
ment into the Indian Administrative 
Service. By what logic can we deny 
the same opportunity to an Under
secretary or a Deputy Secretary now 
working in the Central Secretariat.

I know personally of cases where 
persons without even the least practi
cal experience in the districts have been
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posted even 9s Secretaries of State 
Governments. There has been patron
age going on. But I am not asking that 
that should be made a rule. I certain
ly agree that some amount of practical 
district experience may be necessary 
lor persons recruited to the Indian Ad
ministrative Service, but what I do 
affirm and most earnestly request the 
Home Minister to remember is that 
there should not be any distinction 
made between a State civil servant and 
a Central civil servant in this regard. 
As far as that experience is concerned, 
are there not cases where persons 
working in the Central Secretariat have 
•been sent out to the mofussll for revenue 
training. If practical experience in the 
district is necessary— and I do agree 
that it may be necessary—will it be 
impossible for the Government to send 
^uch of those who by their brilliance 
make themselves qualified for recruit- 
iment to the Indian Administrative 
'Service for a little training in the dis
tricts? Is it impossible? The case is 
r$o clear for the inclusion of this cate
gory of Central Secretariat servants, 
-^at all I can aay is that the matter 
was not properly placed before the 
Home Minister—in the manner 11 should 
%ave been put.

My object in making this motion is 
only that the Home Minister should 
bring his personal attention to bear on 
this subject, consider the hardship, the 
*injustice. the unfairness that will work 
^ut on this particular category of 
*8ovemment servants and place them 
on the same footing at least as those 
<5ivil servants from the States who are 
Tiot now in the revenue deoartment. 
This is. after all, so obvious a case. It 
unust strike any person who reads this 
rule that something has been left out. 
X am really surprised that this matter 
has not been brought to the notice of 
ilie  Home Minister. I do not want to 
say anything more than that. Now that 
the matter has been brought to his 
notice, I hope he will see that justice is 
<Jone to these deserving people in the 
Secretariat.

Mr. Chairman: Before I call any 
Other Member, I may mdke it clear to 
the House that ‘ the thne allotted for

discussion of these motions was 2| 
hours. According to the time-table, this 
discussion should close at 5-30 P.M. 
Now. at least half an hour will be taken 
by the hon. Minister and the hon. 
Deputy Minister for Home Affairs. 
That means I will not be able to acco^ 
modate as many speakers as I would 
like to. Under these circumstances, 1  
would just take the sense of the House.
II they want to prolong the debate, I 
have no objection; we can have half an 
hour more so that more speakers may 
get time.

Kumarl Annie Mascarene: Those of 
us who have signed the motion may be 
given at least five or ten minutes each 
to speak.

Mr. Chainnan: I want that as many 
Members as possible may take part in 
this debate. So many lady Members 
have sent chits to me. I do not want 
to discriminate; I want that every lady 
Member may get a chance. But my 
difficulty is that the time is so short 
that I will not be able to accommodate 
them an . Therefore, I desire that the 
House agrees to prolong the discussion 
by half an hour.

Some Hon. Members: Yes.

Sardar A. S. Saigal (Bilaspur): Up to
6 P.M.

Mr. Chainnan: But then there is am 
other discussion for half an hour.

BhrimaH Soehc^ KripaSam (New
Dettii): Tomorpow.

Mr. Chainnan: I do not want that 
the hon. Member. Mr. H. N. Mukerjee, 
should be deprived of the right to dis
cuss the matter. At the same time, I 
would make it clear to the House that 
if there is no quorum, I will not get 
the count made. I must see that the 
whole thing is finished and he should 
not be deprived of his right by the fact 
that many Members agree to prolong 
the debate and then run away as soon 
as discussion on these motions finishes.
I would, therefore, request hon. Mem
bers to kindly continue sitting and 
finish the business of the House, or I 
shall not count the Members at the 
time when this is discussed.
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Now, Shrimati Khongmen. I would

also make a request to Members to
kindly take as little time as possible.

Shrimati Khongrmeii (Autonomous
Distts.—Reserved—Sch, Tribes): I fully
realise the very heavy responsibility
that rests on the able and strong
shoulders of the hon. the Home Minis
ter. He has to see that the services of
this country must be run efficiently,
sufficiently and expeditiously, if she has
to progress and* if she has to prosper.
I can understand his anxiety to have
the best of talents in the administration
of the country, and in shaping its
destiny. He, therefore, needs necessari
ly to proceed cautiously, methodically
and firmly. But with all respect to his
age, wisdom and experience, I cannot
appreciate the way he wants to execute
his decision.

The motion has already been moved
by Shrimati Jayashri Raiji and it was
already read by the hon, the Prime
Minister. So I am not going to read
it again. Fortunately or unfortunately,
we have given a Constitution to our
selves and it is my earnest belief that
all its provisions, as laid down therein,
must be carried out without any fear
or favour. Why then this discrimina
tion made between man and woman?
Appointment to the IAS is made after
careful selection, and after all, the
candidates pass the competitive exami
nation. Why should then there be a 
bar for married women to enter such
service if found suitable for the post?
I could not think of a more absurd pro
vision than this. I think it is ridicul
ous to say that a woman, when married
and has children, should cease to be
efficient. On the contrary, it is expect
ed that a woman, when married, would
gain more experience and would be
more conscious of her duties and res- 
possibilities.

The other day in the other House
the hon. Home Minister was pleased to
say that the first duty of a mother was
to look after her child.

Dr. Katja: Am I wrong?

Shrimati Khongmen: No, and I en
tirely agree with him, but she need not.
neglect other duties on account of that.
I thank him for his S3nnpathetlc con.
sideration shown to women. But shall
I tell him that as a mother, I feel it
not only a duty but a pleasure and a
privilege to bring up children?

Dr. Kaiju: I would like hon. Members
to listen to my hon. friend.

4 P.M.

Shrimati KlMmgmen: I think I ex*
press a view of all my sisters here in 
this House and outside. Therefore, she
wants to toil, to earn their bread, to
educate them to the best of her abilities.
So why must such rules and regula
tions stand In her way? I do expect
encouragement and support from him
to help open wide the door for women
to enter service in IAS or otherwise.
I am extremely sorry to say that I can
not accept the advice given by him ta
my sisters in the other House.
I want no sermons on the art of home- 
making and child rearing from the
hon. Home Minister. Such monopoly
may best be left to women them-

■ selves. I dare say with all humility
that women are no less conscious of
their duties and responsibilities en
trusted to them than men. Wherk 
duty called they never lagged behind.
When we were summoned by the
President according to the provisions^
in our Constitution, in responding ^  ; 
the call, some of us with babes in>! 
arms travelled thousands of miles i»
not too comfortable second class com
partments in coming to this ai 
House. The hon. Minister may
that the case of the Members of Par
liament is different. If that be si 
may I tell him that during the fi
dom movement, expectant mothe^
and mothers with new-born babey
went to jail and suffered along witf
men. Was the Home Minister theA 
there to give advice, may I asH
What happened to the children ^

, those women? Of course, I do not e3B| 
pect to get a proper answer from th#
hon. Minister. Instances of women
of ability, ability to suffer, to serv«;
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and to render all kinds of services 
under the most difficult circumstances 
are too numerous and I do not intend 
to mention them here.

Here, by this provision, you are go
ing deprive them of the honour of 
serving the country, to earn the bread 
for the children, and to supplement 
the family income. Have we no right 
to enter such services? 1 cannot 
understand what is put here in this 
provision. Is there a more absurd 
thing than this to think that a woman 
found to be efficient in service should, 
suddenly, cease to be efficient the 
moment she gets married? This, I 
feel, is an insult to womanhood. It 
cannot be true. I have every faith in 
the efficiency and ability of our 
women. I therefore appeal and re
quest the hon. Home Minister, with 
all the emphasis at my command, to 
revise this Rule. Yesterday, the 
Deputy-Speaker was pleased to say 
that he, the Home Minister, possesses 
a warm heart and, in his own words, 
he is in the habit of reviewing and 
revising (his own mind in many mat
ters.

I am really thankful for the high 
tributes paid to women by the hon. 
Prime Minister. I wish with all my 
heart that the hon. Home Minister 
shares his views. I really find in him 
the only friend and leader who really 
understands men as well as women. 
I, therefore, trust that he will use his 
influence in this matter and make 
necessary changes he thinks best 
suited to the interests of women.

ShTlmati Socheta Kripalani: Mr.
Chairman, the motion moved by 
Shrimati Jayashri Raiji seeks the 
deletion of sub-rule (3) of Rule 5 
of the Indian Administrative Ser* 
vice (Recruitment) Rules and the 
Indian Police Service (Recruitment) 
Rules. I consider this sub-rule as 
highly discriminatory against women; 
and not only women but even 
a larfre section of men are shocked to 
see this rule introduced in the Civil 
Service Recruitment Rules.

%
This has come as a surprise and a 

shock to us because it is quite con

trary to the spirit that has been guid
ing the policy of the administration 
since we attained freedom. It is also 
against all informed and progressive 
social opinion in this country. After 
the attainment of freedom, what has 
been the policy of Government? Just 
now, our Prime Minister has told us 
that the policy was to give equal op
portunities to all. The Government 
opened new avenues of work and op- 
j)ortunity for women. There was also 
a recognition that women are capable 
of shouldering responsibility equally 
well. We have seen, during the last 
few years, women holding the high
est positions in this country. We have 
seen women who are mothers of child
ren as Ambassadors, as Governors, 
as Ministers and in various other 
walks of life. Wherever we sent 
them, they have earned a good name, 
they have worked efficiently and with 
credit. After that, I cannot see any 
reason for framing this kind of dis
criminatory rule in the Government 
service rules.

I do realise that the position of wo
men in India, perhaps, is even better 
than in some of the other so-called 
progressive countries of the West. 
The attitude of men towards women, 
on the whole, is very good. For that, 
what is the reason? We have not to 
seek the reason very far. The reason 
is our recent history. We were very 
fortunate to have, as our leader, 
Mahatma Gandhi. He was not only 
sjrmpathetic towards the Harijans, to
wards all backward people, but his 
great understanding of women and 
sympathy for them is known to all of 
us. He was very anxious to bring us 
forward; he was very anxious to re
move all discriminations that were 
there against us. I remember—it is 
just like a picture before me—once 
when I was speaking with him, a few 
months before his death, he said:

VfiiFT I ”

He wanted the lowest among U9, 
the most depressed amongst us to fill 
the highest post. That was the atti-
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[Shrhnati Sucheta Kripalani] 
tude of Gandhiji and with great deal 
of affection and care he brought us 
forward. Thus he created an atmos
phere in the country and the leaders 
who followed Mahatma Gandhi are 
actuated by the same spirit. That is 
why, perhaps, we have had a better 
and easier time than women in many 
other countries, who have had to 
struggle for their rights.

How have these rights come to us? 
They have not come to us as a boon 
conferred on us by men. They have 
come to us as a result of our efforts 
during the last 30 6r 40 years. Our 
women have acquitted themselves 
very well; women who were in the 
farthest villages, uneducated women, 
women from the poorest to the richest 
homes never hesitated to bear the ut
most hardships in the struggle for 
freedom. We were not afraid; we were 
sent to the most risky and dangerous 
places and we fulfilled our obligation 
just as men. In recognition of our 
services rendered to the freedom 
struggle we have attained our rights, 
we have attained this position. That 
is why these rules are a great shock 
to me. I was greatly surprised when 
I saw this discriminatory clause.

Besides, I feel that this rule is quite 
repugnant to the Constitution. I re
quest you. Sir. to refer to articles 14,
15 and 16 of our Constitution. I am 
sure if this matter were taken to the 
courts, it would be declared ultra 
vires. Article 16 says that there shall 
be equality of opportunity for all 
citizens in matters relating to employ
ment or appointment to any office 
under the State, In the Constitution, 
in another article, we have said that 
there shall be no discrimination on 
grounds of religion, race, caste or 
sex. So, when we have made such 
provision in the Constitution, how 
this rule can be framed is beyond my 
understanding.

In arguing his case, I suppose the 
hon. Home Minister will say that wo
men who are mothers of children can
not perform certain functions and 
cannot efficiently carry on their work. 
1 would like to remind the Kon.

Home Minister that in other parts ot 
the world, we have seen women, 
mothers of children, performing the 
most difficult tasks. I went to Russia 
a few months back. There, to my 
very pleasant surprise, I discovered 
not in the western part of Russia but 
in the eastern or Asiatic Russia— în 
Uzbekistan,—we visited the Farhad 
dam, there we found a tablet with 
the names of three women inscribed 
there. That was in memory pf the 
women who had built up that dam. 
The heaviest tasks have been per
formed by Russian and Chinese Wo
men. As our Prime Minister just 
now mentioned, that Indian women 
have in no way shown that they are 
backward, why then do you want
this discrimination in the rules? We 
have also to think of other things. 
When you make such a provision that 
on the grounds of inefficiency the wo
men may be dismissed, you open the 
door for discrimination, you open the 
door for exploitation, you open the 
door for oppression of women. Sup
pose a woman worker has fallen oui 
with her superior officer, then he can 
make this ground to harass and get 
her out. Therefore, I consider sudi 
rules as not only repugnant to the 
Constitution but also highly unfair.

Now-a-days, with the present state 
of economic condition in the country^ 
many women are the bread-winnert 
of the family, many women have to 
support their sisters and brothers and 
many women have to support their 
husbands* families. Suppose a wo
man worker is dismissed from ser
vice, what happens to the members 
of her family? You must think twice 
before you pass such rules. I would 
also appeal to you that instead of 
having this provision in this crude 
and blatantly discriminatory form> 
which can hardly stand the scrutiny 
of law you can do something 
else. Suppose a girl is married and 
she is not able to perform her func
tions efficiently she can be persuaded 
to resign. I am sure the women of
India,have got enough honesty and 
sense of responsibility to realise that if 
they cannot perform thefar duties they
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should vacate the posts. 1 am sure 
l£ she is treated properly, if she is 
handled properly, sne will be ready 
to resign her post. Therefore, it will 
be very wrong to pass this kind of 
rule against the women of India who 
-have done their duty and played 
their role to help you in the fight for 
freedom and in building up the 
nation. It is a very iniquitous pro
vision and I hope the hon. Home 
Minister will remove it from the 
rules.

Kumari Annie Masearene: I rise to 
oppose the rule framed against women 
and to support the motion of Mr. V. P. 
Kayar.

These rules are framed to maintain 
<efflciency, discipline and character in 
:service. I quite agree with the Home 
Minister if the object of framing this 
jrule was to attain these objectives 
without discrimination of sex. The 
Prime Minister has given us an as- 
-surance that the rule is only permis
sive because the word “may” is there, 
^ d  from his speech, I understood— 
may be I have not understood him cor- 
Jrectly -that it was a measure to pre
vent men from committing bigamy 
o r  something of the sort. If that is 
the meaning implied in that permis
sive rule, I beg to submit that much 
tnight be said on both sides. The 
Prime Minister said that women com
ing into public life find many difScul- 
iies and men are responsible for 
them. It may be so but I say tiiat 
-when we come into public life, we 
must be prepared to fight the battle 
and we are equally responsible, es- 
«pecially when we come across com
bustible materials. I have heard 
^ an y  a scandal in the service of the 
<!entral Secretariat with regard to 
women workers. I am not surprised 
in the Home Minister framing such a 
T u le  to prevent such misbehaviour, 
l3ut I wish to tell him that these are 
exceptional cases and you cannot 
:frame a rule from exceptional cases. 
If you do frame a rule based on ex- 
x^eptional cases, I request you please 
to  be generous enough and impartial 
enough to apply it to both sexes. 
That is the attitude I have taken to

this rule. The question of married 
women entering public service has 
engaged the attention of not only the 
Home Minister of India, but the Home 
Minister in U.K., in America, in 
Russia, in China, in fact, all over the 
world. In the U.K. this question 
came for discussion and Mr. W. A. 
Robson has written a book The Bri
tish Civil Servant, and in that book 
he has given his arguments on the 
subject. It is said that woman can
not find sufficient time to attend to 
public service when she has a home^ 
and he replies to it by saying—

“It is .barely susceptible to 
logic since it enlists passion and 
prejudice and the whole force of 
traditional resistance to changes 
in the structure of society.”

He goes on further to say—
“In actual plain fact, however, 

the employment of married wo
men in the higher grades of the 
Civil Service would not raise 
such tremendous issues, and 
would not, if permitted, cause 
any wholesale dislocation of the 
family system. What would hap
pen, if the marriage bar were re
moved, is what ought to happen 
if the admission of women to 
public administration is to have 
its true effect, and that is that a 
mixed sample of the educated 
female population would be avail
able and would be used by the 
Government for its own work. 
Many women, no doubt, would 
voluntarily leave the service on 
their marriage, but those who 
stayed on would be those to 
whom the work itself was parti
cularly appropriate. Marriage 
would act automatically as a sort 
of selective test, and those who 
survived it and remained in the 
Civil Service would be the good 
stuff which would be particularly 
useful.”

I M r .  S p e a k e r  in the Chair,]

How can public service remain re
presentative if it cut off married wo
men from service? I say they be
come more and more qualified and
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specialised because they are married 
women. As the Prime Minister 
agreed, a married woman as a 
teacher is much better than an un
married woman, and so also a mar
ried woman as a nurse is still better 
than an immarried nurse. This is 
the position in public health and in 
teaching. When I went to the 
U.S.S.R., I noticed that there is no 
field where women have not entered, 
and when I asked I was told that dur
ing the second world war, nine mil
lion men had been killed and their 
places had to be filled up by women, 
and the women rose to the occasion 
and they have discharged their duty 
to the best of their capacity and have 
built up the Russian nation today, I 
find that in Russia no man has any 
quarrel for women entering any 
field of service. I have seen them as 
engineers, I have seen them as 
architects, I have seen them nmning 
motor cars, lorries and trains. I have 
seen them as station masters and in 
all capacities and they have not main
tained their homes unhappy. On the 
other hand, I am glad to tell you 
that married life in Russia is quite 
different from what it is represented 
to us here. There, the married life 
is rendered very happy by employ
ing both husband and wife in service 
and they have a rule that a husband 
who keeps the wife at home is pena
lised by asking him to pay a tax of 
90 roubles a year. The moment she 
is employed, he has not to pay the 
tax. I asked the reason and they told 
me that the economic independence 
on the part of husband and wife is 
an insurance against bad character 
and they lead quite a happy married 
life. The children's provision is made 
by the State who looks after the child
ren and sends them to school. Home 
is not broken. The children are not 
brought up by the State as we are 
told. The home is not broken and I 
have visited many homes of the rich 
and the poor and I have found that 
the father, the mother and the child
ren are enjoying complete family 
life and they are all happy. There
fore, this rule is peculiar to the Hod^

Minister and he can rest assured that 
when he stands for the next election^ 
we shall vote him out.

The writer goes further and says—

**In so far, then, as the admis
sion of women to the Civil Ser
vice is designed to bring the ad
ministration into closer relation 
with the tone and temper of the 
public which it serves, the mar
riage bar frustrates that object. 
Until it is removed, and until 
public servants can be drawn 
from the most appropriate mem
bers of all sections of the com
munity, the chief advantage which 
women can bring will remain 
limited and restricted; and nô  
fear of innovation, or of staff 
complication, ought to be allowed 
to interfere with the fullest 
development of the service.”

In support of your permissive rule 
I wish to say only one thing that it 
is perhaps necessary to maintain the 
character in the Civil Service. Sir, it 
is very necessary that women who 
enter the Civil Service should main
tain the integrity of the public ser
vice by their serious and business-like 
character. I do not agree with those 
women who come into public service 
to ruin and destroy homes and en
courage men to commit bigamy. Wo
man is as much to be blamed as man 
is, because there are some women as 
there are many such men that this 
rule had to come into prominence. 
Sir, you will please take stringent 
measures not only on the man who 
commits bigamy, but the woman who 
helps to commit bigamy. Dismiss 
both from service. That will be a 
better course to adopt than retaining 
a record of disqualification on my 
sex from generation to generation.

The Prime Minister said that it is 
only permissive. The moment he is 
gone, the moment people like him who 
steer the ship of State today are gone 
from their positions, this rule will
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become rigid and precedents will be 
created to confirm this rule and take 
away the character of permissiveness 
from it. The Prime Minister, we 
know, is well-meaning, and sincere, 
but we cannot take it as an assurance 
for a long time to come. We want 
the removal of this clause. If you 
retain this clause, please apply it to 
both the sexes and do not show any 
discrimination in this age when in our 
struggle for freedom we stood shoul
der to shoulder with you. Let us 
continue to stand shoulder to shoiil- 
der in future also and by our unstint
ed service and sacrifice and co-opera
tion build a solid nation.

i f  5if*T w  ^  f5r<3 ^

^  ^  ^ ^  it  ^  ^  

«T? 5r»Tî  f ,
i m  ^
arasT ^  iVtrr f  ^

5̂ aipiJ ^  1 ^

3I?f <17^ Pt **!

#  «JFf ^  n̂?T3r ^
^  ^  ^  I? I 3oft wfTT
brfine? "iS v s  r r  eihif ^

3|̂3(T f*F
<n ?T5r ^  «ft‘  i
ITT trt irn f* N  irrf«R hr i f  q W is f i  ^  

’(ra’ «ft 3ift ?T? sr f f  ajf?

ariV?r a m r  't sF a r ^  ^

3(ft >5^«/ ^ n r  I ?ff 5̂
liN rf ^  t w ? ^  if* i

^  «CT ?n?55«i! f
^  5 ; fs* ^  ^
«»rn ^nt?T3 f«i! ^  ^  ^  «it 5 ^

^  ^  T i l  ^
I VT <31^

if  ^  ?  aift *t? <5? ! ^  ^

fsn j ?!■ w w  f  P W ' ajfreri* fa r j

ift iwr?iT #  ’TO 4 f t  i R F

amft I f W  inr*T ?h ?h w < ^

f«i> «nr qf^r-q^ ^  ?h}- f
?rt 5T W ? ^T 5f *f

#  ^  >fT ^  afft ^  W
t  I am ^ 3r5PT-3tcm- ^

«jrar f  ?rf f i r #  ^  an  «mfr

f  I r>T 5lW  W  ?Rr
i$ en h n r am f f  aift a r r ^

W e f r ^  IpTRf f  I ^  f  aR?^

f^HTT ? f w i  «iFf 4  3^ w  ?rt r> n ^  ^  

^  <1? atft

w f t  atft y ir  f  P«c r r o r  

iH'w'ji qip ?nir flPTi 3̂, 5HV»r rr ^  
N̂rt* *pt

^  5Tif ^  2 T W ? «r? w ? f t  f  a jf t 

^  qffg 'TT ^  ^  i f #
if f i r  fVi*r ^  sriVfl

^  AH ari*? tr ?

?rf *13 ?f?nf ^  <inr  ̂I urm
^  gnn «T5 <mn=̂  ^  ■mfyi?
^ 5  ^  ara^r < rW f «jt ^  T?Wf i

aPT7 iT T ^  «T3 f  ?rt ^  a r m  t »

5if ffrr T̂Trft # «t3 ^

H T ^  g W f  r r  ^  ^  ^  f s r a i f
f?P3 ? ? w ? r  <fqr i

^*i/} w  it arfrsif ^  n i^ W T  ^  <ift > 

iftiT ^  wf <n life fvuT «IT f3T T*n̂ 
i k  PhPhw< u w t 4  ^  pft ^

I wf m fnft ^  ^  aw i«n

aiT f i r  ^  P ^ tf) ^ p r  a ifra  

s r tW f ^  *r «r^ I si*

ifp r ariVsr ^  ^

<n5pf f f  *iT sr 3 f  ^  ^  ^  ^

if>n5tsf ?5n? 3^ irr 5T sriV^

3t?K7Tr sr I a iR p n

^  artWT *f t^lft WRT » I^  9

iran ft I ^  T5T *pt 3^ a f  ^ •
g r f  if  f w jf  ipl' y 'd i ^  ?n?lf aifi ifff’
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T5»T̂

*trn^ t ,  vft^ *rm?& f  ^  ^
*V l^  ^  !RT ^  f  I 3PT<
^  <TT5Tf̂  3tî  BTi ^  ^

’enVj 4 g r f jf  
T5^  ^  <ml‘ art̂  ^  ^  arWJ

?fT5 ?fr  ̂ I vJ'i'iil !T
3TT'T 'd ^  f^nj ^  f'li vJ^ <tte
•n 3tf? irf anĵ t a t^  ^ :riV? m

f, a w  r?r r̂spift ^ art̂  5«n7f

r̂r? f??raw ^  t ,  h^W^t
?RHT ^rrr  ̂ ^  i fsnrvt sW? s H
fimrfi f  ^  cfh^ f  erf T ^  ^
tn?r5̂  ajft vft ihft ih ft i <t?

Tfr̂  afTT ^n jrfrR ^  ST^ 5RI?f I <1̂ ^  

^  nf?rsr!  ̂ 5mRf hnm t 5W^ 
?R?m  ?JT?r?ft f  aift 17 ?fTi ^ arp^

*BT ^'ri'iim *n tnirA if i -

a if  r̂a>
“cn̂  rfi ^  ?ai*T arenr *t ?♦*!
^  aift ^  ?TO ^  w m  if ?iw  T f  I 

tttv«T rimrf tf# ^Tshr 5  ̂ t ,  ^
anft ŝ  ?Pir, t«P ’bV

w s t  ^  f?Tuf ^  ^  ^  I iĵ
rii ^  VT nT̂ i VPT ^  V i

ai^wTwwg ^  «rr pHT?re ifr 
»TOi5  ̂ I frt f m m ^ f  
vT*r v W  ’■fft 5TK7V ji' I art̂  <t?irA 
'iftr ^  r*»^  fihjsft ^ wf ^
»ft anpft 1?^ h p=? f̂t ihft ^  1 3nw 
^  ?nv «!<I**ii*»< *tiiTw41 ^  3!?? >JV*S TFT 
?rc ^ I ^  w v T  it 
arr^ ’n  ?st?t <nf, '3«%  ̂ annft 

f'SRfrft 3T?nT VTsft ^  1 ^
??n; ^  afriWJ ^  »r^ i ?rt ^  5ra^ 

tf a r?^  ^  m  a M

*T? ^ ^  "̂?T ’!'?> 1̂*11 I
^  «4> n'l ^  ^  TOT *J*?n 'T ^  3lf?

'C ti^l ^ i HI 'i ̂  I IfTW

?rf^ ^  fi%*i ĉ 5TW *̂TT̂ ?nr •r^
?W  I

^V? f in t  fff^ri f  “where a 
woman appointed to the Service
subsequently marries......” .
*rr  f »  wf§TT ^ ^  ^
®BT Tprrhnr ?ri  ̂ in  f^^ fW r 5̂  ?r?PTiT f  «n 

arn? anrer gif
'iJ'*«7 *̂ ‘ an iT^ #  ?rrJTT ?rf

!3TT? ŝ  anr^n ^  r̂t*? q? 
5i?f I * f erfrft c; f?B 

^  arfV^ ^  arf fiW?r 4= #  ?rf ^  
ffurt^nte arnr^ f h r a ^  gw *f 

ni'tin ar^n T^r ariW ^  anr^ ^r*r 
*1̂ ?rt a r a ^  ?^eh1
^  I *JTr3T r?r jf
3nfw/l ^  f  I qrgf »i>̂an}
^  ^  a n ^  *n *T?n r̂t fq!7 aiR
^  *f r?W  aift app
?lf  ̂ ^ *MPiiH*Jc (I*II ?fl 7̂ 4|>)

«ft ^  3rf^ gjprft, w fi ?ri%
sjnnft, T?r ^  ^  ^  

M = n ^  <Tqr I W  «fhr f
^  «JT i ^ ^ < ;  arsi^ ^  jhft
^ aih «Ŝ  4̂  aifj HT?̂  ^ ^ VT7W
3^  ^  hi»s j|i *f ij^ TTvne
VT5JI m g ^ i n ^ i M ^ n f ^ i ^ s n « n  
i?  ̂ ariVtr ^ arert wT?r snff I
^  V f in  n r ^  5; ^  srt ^srw
^  ^  T?f̂  *T?ft ^  hIVvih ^  a p ^ ? ^  
#  m  51^ tif aixp  ̂ ?hr
5 1 ^  2T?f ^  TTCT^ vTsMi ariR 
f’Tvnr̂  5if ajF?  ̂ ^

H?nWsB 5̂  ^  iM  ^  ^  T?rft 
"mf?^ atf  ̂ a im d  ^
arririre ^  ^  ^rr:# 1

^  anfwV  ̂ »mr 3rt 1;
W5 ^  ariV?rf «ift *rr^ v r #
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^  tfkj ^  /I ^
^  f^nrsr ^  3T*r, ^  qw*^ 

^  ?rt i^^snfw *n5i;«T ihft «n, apai^ 
f5T ?TR?tr 5ll HIM,HI?̂ H

*n?i;»r ^  f  
feW hoR t  aJWT aw ^ 7^

’n ^  v iR T  'Tjroi’ arpft

nf^Teft ?IWb ?IhI «JT ^  ?Nt 
v f W ,  f?nft ^  ?rfsNr q̂  ^iht ^  
ST  ̂ srnr ^rir4, f^r ?n^ *rraf ^  ?i^W  

ariW  ®)«r «tht «it * r i^  

i ,  U iW  ^  rrtV^ ^  t
^  ^  ^  I 3HT? ariVw
1̂  OMiJJrfi t

?7 5Tni ^  «JHT ^
«R*T ^  g ifW  <n ?r? ^  5mr ^  
art̂  «T3 ?r? a iV  *rtt?T #  ?rr?r»ii

7  ̂ f ir  ^  ^  anpft «*??*T5ft

^ ararr 5̂ , f^r f  f«p ^  artr^ «n 

^Rff ^ ?n*r »ittrar anrar a tw  il"

w ? iT  ^ <n »W ar^ #  h i !pr ?ranr 

^  « b W  srfV^ «rrin ^  <n s ^  
iN ''i t fW , ^  ^  ^  «n ^
•hpsjr I ¥ f f  9^ ^

i r * i ^  it, *t?r ^  apT?

^  ^  rP jiW ^ ft  wWtt «hft #  *n 
h n ft  *ft W3I1 #  irav *f m i w»

^  ^  »iN*W*c ^  v4yr H  ÎFTI

^  N v m 4  m  a ifw R  m  ^  
ifrw vtlr^  I iffrar vr iphf ^iropp 

^n*Rj*f wT?r *n?i^ ^hft it J

Shrimatl Sushama Sen: I quite agree 
with the last speaker that women 
should t>e given the discretion whether 
they are capable of taking up any 
service^ or not.

This is a discrimination against 
married women. Women have been 
granted equal status as men under the 
Constitution. If such a provision is 
not against men on the statute-book,

why should this ban be put on the 
statute book in respect of women?

It is a well recognised fact and ac
cepted principle in every country in. 
the world today that women also par
ticipate in every branch of nation- 
building activities. Otherwise the 
country cannot go forward. Indian 
women have shown their worth by 
taking a leading part in the struggle 
for freedom. They have gone into 
prisons with children in their armâ  
'and made enormous sacrifices. So 
liow c^n it be said that women can
not make these sacrifices and they are 
not efficient? Married women can be • 
as efficient as any one else, provided 
the State provides these safeguards 
and conditions which will ensure edu
cational, health and economic welfare 
of their children.

The Leader of the House has given 
us an assurance that the rule has no> 
static sanctity and is only a permis
sive clause. We hope that it will be 
so. Because, this ban to be put on the 
statute-book is really a slur on our 
Constitution. And I would appeal to* 
the Leader of the House, who is not 
present in the House at the moment^ 
and to the Home Minister to consider 
that this ban on women should not be 
on the statute-book. I would again- 
request them to have it removed as 
soon as possible. Since the Leader of 
the House has given us this assurance 
1 am sure he will do it, as he is the 
champion of the women’s cause. We 
Iqiow that most of us are here on ac
count of our Leader, Shrl Jawaharlal 
Nehru, and I am sure that he will 
have this removed from the statute- 
book.

iTf) s
arwrv *i3hr*r, T?

sf arr̂ ft wmf ^  f
^  ^5TRT ^ I <n <T?

jp ?TT ^  *T? ariVif it >fNr
aifrtf arf*? ^  ^   ̂*i TW
w  ^  ariW* ^  aimar ^
^  artW  ^  it arr^
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^  ?srHr T!T^ ĥPTTf
aiTjf *n 5T an?f
fe^tM «pN R  w v  *r ihn 

^riW , ^  ^  ariVrr f  aif? ariW 
^  vy a '»iiy^ , aif? ^
w r y rfl f  1 a jft r ? r  ̂ J i r in p s J  r s r  >nv ^

f  r*n ^

f  I ?TT ^  ĴTT wrarr
^  »if^ ariW f  ^  ariVof 
^  <S7'C *nrr *n^ rsnf ^

f  I

VP̂ JT#^ <»)T ^

«JT̂  3tmr f  f W r  r> n ^

^  atĴ  ^  r*iT  ̂ ftre^ ^  5rt»r
*̂ , 'd'l’ t̂i)  ̂*i*J ^  <
w  «iT, ^  *??F5HTT 3rt r*n^ 

ar^wt^ sirr w  ^  
g-5=fW ^  fs^T ^  4  3 n w  ^  T 7  w  

«iT -affr<if ^  ^  r«B
‘uiV̂  j  I ani»=f<ti "iFr
w  f W  »l  ̂ frarr

•irtfkiiffl-if «Bt ifv  «*
T̂TT ^  ^mn ^  flfnr * rw ^

^  m  înhTT 3ift ^  ?nnsr
«n̂ J»iT, eifirsT a n r  f^ r  

i t  f*p w i f H r  m n r r r  ^  « r a #  in# 

T̂Ts *Hi|* appt «̂ (iTtH Hinr ^
^  ait? f

a rfn ii ?5>T <fii^ 1 4?r * n r a r  ^  ?*wA
^  sinff ^  ^IWlV'il^ «IT

^Nr *}* <fT*r ^  7̂  it  ^  T*r ^w r 

^  v’ iffv  ’T? ?T5?r flT
HPT̂  *1̂  I ^ wVfe *J*

ajra- ^  ^  atft ? r r W t

Tn ^  ^  7̂  f , airsr ainnt

'H TTT ^  ^  4ft ?RiT snf?
f  I 4 ^  m r  3 tw r^  *f s r ^  an

^fTT^ 4 ^ ^  3̂̂
gn!rr?r '̂ 3̂ r a n ^  ^  ? n ^  ^

ariVrri* ^  Tmf «r? ^ rf^  f r o r  i W  1 *p{t

a n #  ? h r  M sr? ?  ^at a m r ^  

t»>^ f  apjBR aiFW^ WHras* f »  

a n r  r*nVt an^^o ij-o qr^o ^tW rr ^  

«RT artVrf i t  h n ^  4  ^  ^  a rtW

^  I <5T^ ^jW ir «»m a r iW  ^  

3|f? q f^  ^  q frf ^  ^  f  I
f^hrw ^iNw w  ?n w  ^  ^  ^  
Mflnn ^  *1^ if  v s f f v  ariVrr » i ^

) an r >TOT <ra?n5̂  f v  m A  y f ^ E k  

*»s« aifr?r ^  «rt ? p r  i t  3ift f u r t  

Vw«m> a irr r f f  n n  <1̂  ?m F t i i  

7̂  f  I y*r f»i5 » p  *N t «ft ^

^  ajft «if i n r  ^  5rt»T i t ,  ^  ^

^  » « w  r n i f t  aift < tf(r^nf «<f ^
arf? kT̂ I i 'tt^  * p

^  ^  ^  7T5V art*? ^a'ifr ? n if  k/+ll 

% 6 i<mi<i f* n ^  5̂  <n ^atT ? rn ^

^ s t h r f N r  a r i ^ # i ! ^ < q M ^ ,  a r t ^ T ^ r ^  

fiT  ^  *nft ^  »TTO snff

V ? m T f  I i j ^  ariV?r ?n^??5?r #  ^ s r t  

^  ?««J 5 *11/  *|V1 5̂  ^'iWI
'aiiT<a< ^ r  ? 3PT1 VTW ^  ^  ^

^  ^  ? I W  ^  5IT ^  7 ? r t  ?>« f V

ariW 4  i I W t  irgf îT̂Hti^yaq ?rt<ftr ^  
«n8$r vnr f v w  1 ^  *if %*} ^
artW  «nrt 'IW  ^

^ , înft Wo V? 1̂  I ^  HI ^
^  v f r  w  »iNn y t ^ M  w ir^  w  

it <d«^M aroPT v n r  *nff T^mi ? ^ f t i t  
^  f tv tf t fe  i f  it ^  4  m ff ^  9 ihn f 
-sni W?IWT w w  a jfn if  s | a i v r  W*r 

fvS T  aift vJn'^ ^rPT ^^ tS S T V T 3H lf

t ,  ^  r n r f t  arM ' 55*  g n ^  1 vif% w ^  
*(? >T  ̂ ^nrr f  TB^ ^
^  <n?r I ^

fs rn ts rft *rf ^  « tr^  f r n ^  *Ht

#  «r? i r ^  arafrr ^  ^  1 
»To w T J i ; : JTranf ^  ^  ^  7

y i r ^ v iA  fasiT  s it** w  w sw  

*T^ ^  «iiV ^  I
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[P andit T haku r  D as B h argava  
in the chair.]

>n
w  I y w  ^  i n r  OTT ^  ^

*rf lî  I a irr  ^  w ^ f h c f  ^  a ih  

^rfcH ifK t »BT *5ViTOi ^  ? iM  j t  m  
it  j r f i  sf W Hfl't *̂ ‘ I

•To w ie^ : I

Whnft tmriN<vA f « » v  : prtw ^ ^
flthrv <31^ *tf I? ^  3|ft I <TTf?5 ^  

5iiV^ T̂Tf̂  «>d, anrJ *iraT »nf 
^  q r̂ «r7^ ^

5̂ ’ w t R  I *T5  ̂ ariW" <inft »il**»> /)
fjifi f«iniT ?T7Tft «}H I 1̂  ^

^  JTsn =T^ airar #  I ^  a r r ^  i ^  

HTfT ^  «ractHT 5 ; f*P
/? ^  *f Stiver ^

^  f  I

»To w T n ;; JTt?i7r frt 1 ^  ^  ?hn I

^  wwrft i 
^  ^sTTJif ariVif /I  ^pTrft H‘ i 

« f  q frfiw ^m f Irani? ^  r̂?, w»r? VH 
w  «rftr m w  ^  aift ^  ^
v n r f r v  ^  w i  w w  i t ,  a riW  « r r r f n r  

«r « rt w w  i t ,  *»f n w  tift *r i n  

^pp«T i t ,  f ^ r  ariVnf ^  srfV A  VT*ft

^  arepr xsnr ^
tRT?ft aift «ppft «rf*w  ^  fi 
irN f ^  BTO v t 4  «it ^'ii'I 1̂  wtf
^  vT^n vusdi' I ?rr ^  *nraw
^  ^  ^  ^rrar ^  it ^  ^ r r

^  ^ irtn" «it w
«Fcfsq- f  ^  ^  I * f  appf

5ft r*n^ ^
V f a r tW  p r  *f ^  «i5t i ’

t ,  TSTtf ^  3fm«nnn ^  \

^rnnrfff Vwraf ^  i r ^  v i n v

f ,  ^njar ^  atf? ?n v  jI* *iWt

ift HFrt»T- ^ i n r  a r w i  « rW  t  
>f*(T, 5W *if^ ^  ^ t i f  aifr?r <st 

*rf 'Wifli ran? ^<^1 ^  ^, fij

ir*TO 5if f<5 <11 e n r r  it”, ^

wn'jr *ft fW  ^  *1^ *®7 <̂b<R
it I B um fV  *n ih rr, ̂  ^  ^ n f ^  ?<« i|*

arq*^ i k  ^  ^  * f

7̂ ! ^  ?3Rr ^rn" qi5^ i t  t**

«rf aifnr »ifT *if ssnsr

#  I q? 3rer? f  hp f^n^
^  q ^  snsTV

«*n^ ŵ  *rer ^ i
Mr. Cbairaan: The Home Minister

Is supposed to be the mother of every 
child in the land.

Shri D. C. Sharma: Has the Home
Minister become a mother nowT

: HHtAt »T5l^, 
3fq’ *}*“ 3?n^  qRT ’n  q r^ r  %*hi  

^ n r f t  q’s f f v  *{1 * f^  q ^  >9iww

yHq>Hnft it, ^  ^  f« P ^  JTOT? qft f trw m  
sniT ^ I JWOR qnr ^  î?r? ^

1̂  ^  41 it ^

*nihrr st ^  qnf qnft 4
IT* «it I ^

y w  qtT <sqiH it ^  a ifn if  qst in w  *ftw 

?;? q iw  i t  i n n f t  f  i q i i n in s r*n f t  

5̂ * r^  it fqs ariVnf qst

ifur y r i  ^  T iq^ q^ i l̂ 't qq» ^r ^  

s i w ^  I «n  5rer^ ^  fqs aifH* 

sn fo  (j-o i?^o ^  4n^ «JT fam N fffqi 
1̂  ^  «iT^ I a n ^  3riV?if V t R iV A  

^  viiHHi an»T ^  f n r  ^  ■enj « r^  i 

*To tBIT3̂  : 3TrT ^  I 
WNnft m r * q v A  h p fr  ; <oo ann  

VO aifr?f «r?f ihft*, fsrwsn fqs f» r  «rt*r q n i
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5rt*T qJrrf f , ?tf r»T ?r>T|nf 
I* 3ft ^  VgTXff ^
«T I am m r ^  <iw artV# ^  wraf 

2i?r ^  ^  ^  amjK it i
^  ?fk 3n»r ?iw5} f?r4 ^

«qfT ̂  1 a n » 3 r f ?  im ^
?}W fsnrar «IT I 3JTT f

*f ariV^ ^  ŝ'‘‘-eV 5ltairsr
^  airar so arfVrrt' ^

^af«ra i f  3n?t ^  an?? i
fsRT ajufr ^  «ft ? ? k  V<m5̂ *l*'ci 5+ i 
ainr so ^  l^ fp g  i f  artV^

? lM a  3n|° ajft rTT? *T ^  I
fr e n '^  ^  tn> ^  >r^ r̂»T?«n 5̂  »r f
ift «57iff«F JTfll' ^  *T̂  5Pt »} aift
^  3r»nt <1̂ f m f  jt? n ?' 1
sf ^  ijf-iid'nM ^rr^ ^  ^  ?T*n 
snrfl' *f ariW ^  i T^r ^nnr
« F a *  * f  f W  «JT :

“Timid old gentlemen/ as the 
London Observer wrote recently 
in a leading article reviewing $n 
excellent book about women, “re
membering sulfragettes, must be 
twittering nervously. The nation’s 
women, formed once more into a 
‘monstrous regiment’ by another 
war, are more concerned this time 
with what they were promised 
after the last war and did not 
get.*'

an^ srwT? R̂finr ^  ^  it \ 
WT it
<  3Ff^ ^  eiFskFT ^  ^  I

5 T T i f  iTfj ^  I
P̂PBR, 3TO hrfiw

f^ ir^  ^ ^  ?3Rr ^
W V5T ^  ^
fJRT ^ :

[The Committee of the Civi! Service 
Whitley Council issued a Report which 
says:J

“After 1929 when the Royal 
Commission on the Civil Service

recommended that women should 
have a ‘fair fleld and no favour*' 
women have gradually been given 
greater opportunities."

^  ^  %TT 1
[Sir Stafford Crlpps said:]

“How far the war-time develop
ment of woirieii’s work will persist 
through into the peace, is a ques* 
tion of vast eronomic importance 
to the community. It is certain 
that we shall only be able to pro
vide a decent standard for the 
people of this country if we em
ploy not only all the men, but a 
very large proportion of the- 
women as well after the war. We 
have achieved the theoretical ac
ceptance of equality of capacity^ 
but we have not yet worked out 
the economic basis for that equa
lity.”

griW ^  5rt 3(i»t an^
it, ’(1 ^
«(tr >̂Tflr *r? i ^  ffr*}' *1**
3IW ^  famisn ^  i ^

P« «tiq- ^smr ^  
iinf I ?HVst am? itt ^  answ vnit 
cf r *  it w T ^  5*11̂

iwî  ^  flU’vrj' I ann f*r sner ww 
^  anr hnnw

wr» I « t r  w W tr  antJ 
«IV ^  I 5̂
^  ^  K  r*!* ^  i W  jflriSiT f?pw
ww I am? ?*r 4flN<̂ flTPf ^  
jrfSinr atnr t ?iT5

^  irfir f , fTT

^ q?T5f an̂T if sn ^  ^
r r  ar^ ?cnT V̂sit ^ i r*r 

v i r f w  ^  «n?ft snff ^  fTT qf r̂ 
3ir5nT 3n^W) af? «n wp f«r»Tf 
n̂JriT I «»wrv *#T^, aift k̂*n:
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f  I «n ^mrr ^  in  ^  ^ 5^ ^ ^
^  I ^ ^ r n i !T ?  ^  iV? 

^  ^sfrt^ hi anft v|t f  H t  
J#TT ap̂  «nw  ?f I WT?r ^

f̂ T̂ Tw f  I i(  ?fk arhn?rf ^  
^  ^  m?TT ^ T? 5TT̂  3nq-

^  ?^rn ^  Ti t  \ ^
3lfW ^  fau ^  ^  ^  3TFT
aiPSkr r̂ ^  ̂  n| f  i ^  ^

f  ^  ^  ^  3rlW
^  3nr  ̂ gr!^

^  3rr?ft srf? «Ti5
^  ^  ^  ^  I i f  fcfR 3nfk 

^ 15^  fv  ro" ^  ^  ^

f??rqf f?n3 I
Mr. Chairman: Shrimati Jayashrl.
Shrl P. N. Rajabhoj: (Sholapur—

Reserved—Sch. Castes) rose—
Mr. Chairman: The hon. Member

must be gallant enough. It is now 
the ladies’ turn 

Shrimati Jayashrl: I am obliged to 
you for giving me this opportunity to 
express my view on this subject. I 
have sent in an amendment also to 
Rule 5(3).

We are grateful to the Prime Minis
ter for the tribute paid to the women 
of India and we are glad that he has 
given us the assurance that there will 
be no barrier between the sexes.

Women, as we all know, played an 
important part in winning swaraj, and 
after winning swaraj we are as keen 
to help in the economic prosi>erlty and 
well-being of our country as we are 
all keen to serve in a way which will 
not deprive the country of efficiency. 
As Shrimati Sucheta Kripalanl and 
some other Members also have said, 
we are honest enough to see that the 
efficiency in the services does not 
suffer.

T would like to draw the attention 
of the Members to the fact that the

445 L.S.D.

British Service Rules had kept thit 
clause which was removed when the 
Congress Government came inlir 
power, and we all regret that again 
this rule which was removed has hem 
mtroduced, that an effort has been 
made to introduce this rule again. 
This rule may not be against th* 
Constitution, perhaps, but certainly 
it discriminates between married and 
unmarried women. And that will cre
ate a great dissatisfaction amongst 11m 
minds of women. Perhaps, there wiB 
be tension also in the minds of gfxU 
whether to select a career or marriagi; 
and this will have very bad effect on 
our society. Morality, I would sty, 
will suffer. Perhaps girls will foregi 
their marriage and this may affect 
their psychology or mentality. We aff 
know that it is not a very desirabii 
thing that girls should remain splat
ters. After all, women would like in 
marry and settle down, but that doe« 
not mean that women should fortgi 
the right which unmarried girls can 
enjoy. I would like to say that in 
serving our country, women are ke«i 
to help the Government.

I would like to read out a few 
by Shri Vinobaji who himself said re
cently in order to encourage women 
to come out to work. In the Harijan  ̂
Vinobaji has said:

‘'After swaraj some work has, 
of course, to be done by Govern
ment, but there are many lines of 
work which the Government can
not do. The women are to be 
brought out of the purdah,

We know that swaraj has been 
achieved under the leadership ai 
Mahatma Gandhi.

?nn?hr :
^  ^  3n5*o 150 qito irt
5TfV  ̂ ?

Shrimati Jayashrl:, Vinobaji is also 
a great follower of Mahatma Gandhi 
We are glad that the intention of our 
Prime Minister also is to help the 
women to preserve their status in so
ciety, and I am glad that today ha
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(Shrlmati Jayashri]
given an assurance that perhaps 

libere may be a few words in the rules 
trhich are not correctly put and ihey 
may be changed.

I take this opportunity to suggest 
that instead of having a negative rule.. 
wt can change this wording and say 
ttmt ‘‘marriage shall not be a bar to 
a woman for employment in Central 
Government service, but the Govern
ment can call upon a married woman 
to resign if it feels that efficiency has 
iuffered on account of her married 
•tate” . Though we would not like 
that married women should be depriv
ed we are all keen to see to the effi
ciency in Services. In a publication 
of the Government, regarding “Our 
police” , Government themselves have
MUid:

“The women police, compara
tively a new development in our 
country, has fulfilled a long-felt 
want. It is now generally recog
nised that certain duties are best 
performed by women.”

I would like to request the Home 
Minister to change this wording so 
that women will not be offended, and 
it would look more graceful also in 
our Service Rules. We know that at 
present in any civilised society equali
ty of opportunity and rights for men 
and women is now one of the accept
ed conventions of progress and civili
sation. Even in the Human Rights 
Commission we have given rights of 
work and opportunity irrespective of 
sex, and we know that the Govern
ment of India have accepted the 
human rights.

Another suggestion I would like to 
make is with regard to the other 
clause, with regard to bigamous mar
riages. Here also I would like to 
make a suggestion. In that rule you 
have .said:

“No person who has more than 
one wife living shall be eligible 
for appointment to service” .

Now, what happen if the man, after 
being appointed, re-marries, marries

another wife? There is nothing in 
this rule to say that a man, after being 
selected, should not marry a second 
time. So, if we can add ^ese words:

'*nor will any man be entitled 
to be continued in service if he 
takes another wife when he has 
already a wife living” .

That will bring more confidence in 
the minds of women. I know that our 
Government want to bring about the 
prevention of bigamous marriages, but 
if these words can be added in the 
rules also. I am sure it will bring con
fidence to the minds of the women. I 
put these suggestions before the Minis
ter.

Mr. Chairman: Shrimati Ila Pal-
choudhury.

^ 0  ^ 0  in m h r: ^  h W

Shrl R. K. Chaudhurl (Gauhati): 
Has the debate become one-sided?

Shrlmati Ua Palchoudhury (Naba- 
dwip): We have had an assurance...

Mr. Chairman: Order, order. There 
is so much noise in the House. The 
hon. Member is not audible.

Shrlmati Ila Palchoudhury: We have 
had an assurance from the Prime 
Minister over this rule that we are all 
objecting to, and we hope that his 
assurance will come into force. I beg 
to disagree with the hon. Member 
opposite who. has just now said that 
she would vote the Home Minister out 
of his Ministership over this issue. I 
would not go as far as that, because, 
after all, I think a known Home 
Minister is better than an un
known Home Minister. So, I would 
say that he wiftl perhaps change his 
views.
5 P.M.

In ancient India, women took 
active part in state events. They were 
never behind men in anything. They
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were considered equal to men in 
any sphere. They had their part 
in public life. There are many illua- 
trations, the beauteous Padmini 
counselled about state affairs, Mirabai 
gave the perfume of her intense re
ligious life, in song and poetry to tlie 
whole of India and who can forget the 
Rani of Jhansi who took up the cud
gels for her country. Everybody 
knows that Draupadi herself had a 
unique position. Today, women have 
proved that they can shoulder res
ponsibilities. They are no farther be
hind men, than many men are behind 
women. I suppose efficiency differs 
everywhere. If one were to take up 
statistics, one could show many 
figures, but I will not take up the 
time of the House by showing many 
figures, except just these few. In 
England today, in Russia and China 
as well, women are doing all sorts of 
Jobs. Here is a book which says that 
“ in England, women today form about 
one-third the total number of civil 
servants. They fill about half the 
gazetted posts, and about 20 per cent, 
of the executive, and about 12 per 
cent, of the administrative posts 
are filled by women. These coun
tries do not find them inefficient 
Surely, in India, today, they are 
going to be given the opportunity 
that they deserve. They have shown 
that they are efficient. Today, we 
have only to look at our own Health 
Minister, and we see how efficiently 
she is going about her office. We 
have to see Shrimati Vijaya Lakshmi; 
she is acclaimed all over the world. 
Dr. Sushila Nayar is doing a job that 
no man can do better. (Interrupt 
tions). Again Shrimati Sarojini 
Naidu, the Songbird of India, ad
ministered with imagination, sym
pathy and understanding. I admit 
that there is the other side of the 
picture too.

Dr. Katjtt: The other side o f  the 
p tclu re  is c learly  dark.

Shrimati Ha Palchoadhorj: No, it
is not entirely dark.

Shrimati Sncheta Krlpalaiil: There 
may be light in the dark.

Sbrlmati Ila PalchosdluuT: Women
are the frailer vessels. I agree with 
that. There are times when they need 
care and rest and inevitable absence 
from duty. When the future genera
tion is in their care; when they hold 
in themselves the coming child, they are 
hanicapped, for the time beihg, and 
the State should be prepared to pro
vide for that. But on that ground, 
the State should not lose their effi-* 
ciency. It is usually a normal func
tion, and she has hardly to be absent 
for more than two or three months on 
this account. Any illness could over
take a man at any time, and he would 
need to absent himself. All the de
partments keep extra hands for this 
purpose, in order to meet those con
tingencies. To balance this, let us see 
what there is. There is the fact that 
women are conscientious and 
hard-working, and they are out 
to put in their best efforts. They are 
new to certain extent in these 
spheres in India to-day. I claim that, 
because they are new, they have en
thusiasm; because they are new, they 
have idealism; and because they are 
new, they are out to prove them
selves. Surely, that opportunity can
not be denied to them. Will you not 
therefore, keep open the doors of the 
services to a large section of the 
population? Are you going to lose 
the efficiency of a great number, 
just because you wish to put an irra
tional bar on married women?

Acharya Kripalanl: What about
the efficiency of Ministers? (Interrup
tions).

Shrimati 11a Palchoudhary: The
solution lies in getting a few extra 
hands, and in enabling them to look 
after their children.

It i§ argued that a woman in em
ployment is a man out of employ
ment. I agree that it is true, to a 
certain extent. But there are cases 
where the women are the bread
winners. There are cases of widows 
who are supporting their children 
and the family, and in a welfare 
state, emplojrment must be foimd for 
all.
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[Shrimati Ila Palchoudhury]
Lastly, in all fairness, there should 

be equal opportunity for equal capa
city. When they have proved them
selves in competitive examinations 
and pitted their brains and minds 
against the men, they must be given 
every fair chance to hold the jobs 
that these examinations entitle them 
to.

The Indian woman is second to 
none in her selfless sacrifice and in 
her ability. She can yet be the 
mother, who is like Annapurna her
self; in spite of doing all sorts of jobs, 
she can yet be the wife like Sita her
self, because with her ultimate love 
for her husband, she can conquer all 
circumstances. {Interruptions),

Acharya Krlpalani: Even if she is 
in the administrative service?

Shrimati Da Palchoudhury: Yes,
I should like to say that the Prime 
Minister gave us an assurance. But 
as Bernard Shaw himself has said, 
“ fine words butter no parsnips” , and 
a mere assurance will not do. We 
want that clause deleted from the 
rules, and women given a fair chance.

ShrUnati Maydeo (Poona South): 
At the outset, I thank the Prime 
Minister for giving compliments to 
the women of India. At the same 
time, I must say that no compliments 
can justify his consent to the Home 
Minister to put in such a rule in the 
Indian Administrative Service (Re
cruitment) Rules.

In these days of civil liberty and 
equality of opportunity, it was really 
astonishing to find such a rule in the 
Indian Administrative Service (Re
cruitment) Rules. Rule 5(3) reads:

“No married woman shall be 
entitled as of right to be appoint- 
ted to the Service, and where a 
woman appointed to the Ser
vice subsequently marries, the 
Central Government may, if the 
maintenance of the efficiency of 
the Service so requires, call 
upon her to resign.”

The Home Minister began to tell us 
that this was put in there because 
there is a similar provision in the 
case of men, to the effect that no 
person shall be considered for ap
pointment to the Service, if he had 
more than one wife living. Because 
this rule is there, they began to tell 
us and mislead us that we should also 
agree to have rule 5(3). Here, we 
are ready to have it, provided in the 
other rule also, there can be a vice 
versa. But in the other rule, no one 
will agree to have a vice versa. That 
is why we feel that this is discrimi
nation against sex, and this is against 
the Constitution that we have in 
India. If we allow married women 
to work, what harm is there, because 
we know in the younger generation 
there is family planning, and they 
have two children only? How much 
time is required for bringing up and 
looking after two children? Life is 
so long, and only ten years may be 
required to bring up and look after 
the two children. I find that the hon. 
Home Minister seems to be very an
xious about the children of a very 
few higher class women, only one 
per cent, of whom are employed in 
the I.A.S. But if he is so anxious 
about the children of India that 
women should take care of them, he 
should begin his planning from be
low, and we should see that in the 
next Five Year Plan, we are going 
to begin planning from below and 
not from above. Let us turn our 
attention from the highest official, 
i.e., the I. A. S. Officers to the low
est officials, namely, the scavengers. 
Have we ever turned our attention 
to them? Have we ever thought about 
them? What is their condition? They 
are also servants of municipalities, 
which means, of government. The 
report of the Scavengers* Living Con
ditions Enquiry Committee, under 
the presidentship of Kaka Saheb 
Darve, has recommended that in the 
next Five Year Plan at least, the 
women scavengers should not be al
lowed to carry tubs of refuse on their 
heads. Now, they carry refuse on 
their heads, even sometimes with
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fitfht-month old babies in their womb». 
But we are not attentive to these 
diflficulties of these people. We will 
only look to one per cent of I.A.S. 
women and feel that they will not 
look after their children or that they 
will neglect their children. These 
women—poor women— have given 
birth to 8 or 9 children and even 
then, they are supposed to do their 
Work efficiently. They lose so many 
among their children on account of 
poverty and only one or two survive. 
So what I would suggest to the Home 
Minister is to start planning from 
below instead of from above.

The other difficulty which was 
pointed out was that when a woman 
in service got married, she would 
ask for a transfer. But that does not 
mean that there should be a rule—a 
general rule—excluding women from 
service. The Government can be very 
firm in their policy and say that they 
won’t allow any woman to get trans
ferred. Then she would decide whe
ther to serve after marriage or resign. 
But there should not be a generalised 
rule for that reason. She will under
stand her duty.

Then, supposing a woman is select
ed in the I.A.S. she must be of remark
able intelligence or capability. I can 
assure you that if the woman is of 
such a capability and intelligence, her 
mother or her mother-in-law, who is 
very sympathetic to her, will not 
allow her children to be neglected. 
She will look after the children at 
home and allow her to go for service. 
So Government need not be anadoui 
whether she will neglect her children 
or not

There is another tiling. Supposing 
we do not allow women in service, 
then what will happen? They will 
try to hide the fact that they are 
married. T^ere was an example 
like that ih a private firm. They 
made a rule that no married woman 
should be allowed to serve. One 
married woman just kept it as a se
cret that was married. One day 
her friends pressed her to Invite them 
to her house. She had told her hus
band to come home late. But she

just forgot to lock the bathroom. 
When one of her friends went near 
the bathroom, she saw that there was 
a razor and some other things which 
are useful for men. So they all 
thought that she was leading an im
moral life. They told the boss about 
it; ‘Look here, she has told you that 
she is unmarried. But there must be 
some one in her house, a male per
son. So she is leading an immoral 
life*. The boss told his wife to go 
to her and explain to her that it was 
very bad to lead an immoral life. 
So the boss’s wife went to this woman 
and just shouted! at her and raifted at 
her saying; ‘It is no good. You 
should not lead an immoral life’. 
Then the woman told her; ‘It is be
cause your husband has made this 
rule that no married woman will be 
allowed to serve. I am married. 
This is my wedding ring. This is 
my marriage certificate*. The boss’s 
wife immediately went to her 
husband, the manager of the firm and 
told him: ‘You are making these 
foolish rules, and this is the repercus
sion of that. So you must at once eli
minate that rule and allow married 
women to serve in your firm’.

So that will be the case, supposing 
the Home Minister tries to have rules 
like that. If you want women to do 
their jobs as they like, if you want 
efficient service, then I suggest what 
the Government should do is to give 
them their rights, that means, the 
right of succession. Then they should 
say that if a man marries, he will 
get 25 per cent, increment so that his 
wife should not be required to work.
If you pass such rules, then you need 
not be afraid that there will be in
efficiency in the work or that married 
Women will go after service and 
neglect their children.

[M r. D k pu ty -S pkaker in  the Chair]

I would request the Home Minister 
that he should think over this issue 
aijd omit rule 5(3). Even afier so 
many requests from all the women 
Members, he tries to keep it in the 
rules. I may lust warn him, Mr. 
Deputy-Speaker, that fortunately I 
have ah organisation, aii all-IndiR or-
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[Shrimati Maydeo]
ganisation to which 1 have access, and 
we will not allow him sound sleep or 
peace of mind. He will be haunted 
always in his dreams by women 

threatening him and then ultimately he 
will have to detele this rule and get 
peace of mind.

Mr. Depaty-Speaker: I am going to 
call a Schedluled Cast representative, 
Shrimati Ganga Devi.
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Shri GadcU (Poona Central): Mr 

Deputy-Speaker, I will not refer to 
the assumed disabilities or the appre
hended discrimination which has been 
referred to by most of the ladies so 
eloquently. My advice to them is to 
trust in the IMme Minister and, till 
the assurance mat^alises, to rule the 
men rather than rule the affairs of 
the country.

What I am concerned most, Sir, Is 
with Rule 4, namely, the method of 
recruitment to the services. In this 
there is a significant omission and 
reference to this aspect of the rule 
was made by Mr. I^huramalah. In
asmuch as the Central Secretariat 
Service* which were promised ri<ht 
from 1040 onwards that they would 
be given a definite place and aome 
chance to be recruited to the Indian 
Administrative Services, that omlnlon 
is, in my bumble opinion, not in the 
best interests of the aervloM and tb«
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[Shri Cadgil] 
proper administration of the Central 
Secretariat.

In 1948 and 1949, a good deal of 
Attention and thoiight was given by 
the Government to this question and, 
after elaborate consultation with the 
Provincial Governments then, a cer
tain scheme was drawn up, which 
was known as the Indian Administra
tive Service, Central Secretariat 
Scheme. That scheme was prepared 
by no less an experienced administra
tor than the late Gopalaswami Ayyan- 
gar and that scheme was approved 
by the States. There was some ini
tial objection but, after explanations 
were offered, they were accepted and 
all the Provincial Governments ac
cepted that scheme. That scheme 
shortly was this.

Out of the total number of officers 
that will Iman the Central Secreta
riat, 50 per cent, were to be from the 
LA^. Officers who will be given on 
deputation or a sort of tenure contract 
to the Central Secretariat; about 20 
per cent, were to be on what was des
cribed as a quasi-permanent deputa
tion on quota from the various States 
and about 30 per cent, were to be 
from the Central Secretariat Services 
themselves.

Now, this was an ideal arrangement 
and I cannot describe it better than 
to quote the words of the late Go
palaswami Ayyangar.

4
“The scheme has evolved pro

posals which should eliminate the 
existing difficulty and produce an 
All India Service so organised 
and worked as to produce person
nel not only for immediate re- 
quirementi ' but the ultimate 
needs, which is as good as could 
be obtained under the existing 
circumstances.”

One who is familiar with the work
ing of the Central Secretariat will 
easily appreciate the great and im
portant part the Central Services 
men play, not only in the forrhulation 
of the liollci^s of the Gk)vemment, 
but also in supplying the data, in

fact, doing all the preliminary work 
so far as administrative decisions are 
concerned. In any good service which 
is charged with the duty of running 
a modern State, there must be two 
aspects present. One aspect is, there 
must be one cadre or, so to say, one 
service which will be the custodian 
of all the knowledge, which will be 
the custodian as regards procedure 
and routine. We might say whatever 
we like against red-tape but some 
minimum red-tape is absolutely neces
sary. The other aspect is that at a 
proper level of the hierarchy as well 
as at the proper stage of the life of 
the person concerned, there must be 
some sort of induction so as to secure 
freshness of outlook and some ex
perience of acfual administration in 
the field. From that point of view, 
this scheme which was proposed and 
approved by the Cabinet was an ideal 
one. I do not know why there has 
been a departure from this. As I 
understand, and I am informed, it was 
because the Chief Secretaries of the 
various States that met in conference 
about a few months back—I think in 
April last—came to the conclusion 
that these members of the Central 
Secretariat Service should not be re
cruited to the Indian Administrative 
Service.

If you refer to rule 4, the constitu
tion is like this. Men pould be re
cruited by competitive examination, 
and by promotion of members of the 
State Civil Services. If promotion 
O f a member of a State Civil Service 
is considered to be good, correspond
ingly, on the same level is the ser
vice of Central Secretariat, Class I. 
Whether the people belong to the 
Central Secretariat Service. Class I, or 
to the Provincial Civil Service of a 
particular State, or they come through 
the open door of competitive exami
nation, more or less they come from 
the same strata of society, more or 
less they have the same intellectual 
equipment and so on. Generally, 
it is the same, but there are, 
of course, brilliaht exceptions who 
are far above the average, but 
speaking in terms of average, 
they are practically ‘on the same
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level. It happen! as a mere chance or 
accident that if twenty are recruit
ed, the boy is put at twenty-one. 
Does it mean that he is so inferior? 
Because he is recruited to the Cen
tral Secretariat Service, Class I, does 
it mean that all his future prospects 
or promotion should be barred? In 
any scheme of salary, in any pattern 
of service, a modem government has 
to see that there is continuous incen
tive right from the moment of recruit
ment to the day of retirement. You 
cannot ask the people to have the 
same enthusiasm, to show the same 
amount of energy and alertness in 
the work unless there is some incen
tive for them to do it. There is a 
time-scale which works on automati
cally. Thereafter, there is what i« 
known as the scheme of selection, but 
even then, as you see the Provincial 
Service, there also people are recruit
ed in certain percentage from the 
lower services to the Provincial Ser
vice. Here again, you have made pro
vision that members of the Provincial 
Service should be recruited to the 
Indian Administrative Service. I fall 
to see what logic is there in prevent
ing or excluding members belonging 
to the Central Secretariat Service, if 
they are otherwise suitable, from 
getting into the Indian Administrative 
Service. As I said, the principle of 
incentive and its importance cannot 
be belittled. I cannot do better than 
quote from the Report on Public Ad
ministration made by Mr. Gorwala—

“ It is very desirable that x>eo- 
pie in the lower grades of the 
public service should be given 
adequate opj^ortunity to prove 
their fitness /for more res
ponsible work.. What is necessary 
is to evolve a system by which 
those among the lower ranks who 
are fit for higher positions can be 
discovered and appointed; if they 
disclose talent, there should be 
scope for their advancei^ept ii> 
the higher service/*

'n • ■ ‘ • .-''Vi ;
Even assuming that one reaches , the 
top post in the Central Secretariat 
Service, he cannot go beyonii the post

of Under Secretary. After serving, 
say, fifteen years of service, if he is 
to remain continuously with that 
status and if he is not to have any 
chance of getting into a higher cate
gory by way of promotion, provided 
he has got the requisite experience 
and talent, I think the morale of that 
Service will be considerably affected. 
There is a certain class consciousness 
Jn each cadre, whether you belong 
to the Central Secretariat Service, or 
the Provincial Service or the Indian 
Administrative Service. If a certain 
proportion from the lower grades can 
aspire to go high, then I think the 
morale is boosted and anything which 
goes contrary to this is bound to aflect 
the efficiency of the jadministration. 
May I, therefore, suggest to the Gov
ernment that if they want more time 
to think over the matter, they should 
certainly take more time. I also find 
the objection of the Chief Secretaries 
was not so much to the scheme as It 
is, but they were against what is 
known as the quasi-permanent de
putation of members to the Indian 
Administrative Service from the res
pective provinces. Because they object
ed to a part of the scheme, it does 
not mean or it shall not be predicated 
as being opposition to the total 
scheme. If I interpret their objection 
correctly, then there Is some hope 
and some justification for the Gov
ernment to review the whole matter.

My humble submission is this. I 
am not concerned with A or B or C, 
but I am concerned with this matter 
because I have some experience, very 
humble experience, of five years' 
work in the Central Secretariat and 
I feel that top people may come and 
go, but those officers of the Central 
Secretariat Service, Class I, are there 
for years together and I may say they 
l îQw much more than the Secreta
ries an,d certainly much more ithan 
tl̂ e presiding Ministers—I mean no 
otf^nce to anybody.

The Minister of Agrteiilt«re (Dr. 
P, 8; Deshmiikh): A very good con
fession! '

As citizens, what we 
tox-payeru are concerned about 1$.,
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that the Central Secretariat should 
be managed efficiently and that, for 
the purpose of efficiency, a proper 
con^ltution of a cadre for Central 
Service is an absolute necessity. I am 
conscious that people will say that 
these men must have district experi
ence. You can send people who are 
selected, for a year or so in order that 
that objection can be removed. After 
all, the ‘hard core’ of the Central 
Secretariat Service is constituted by 
these people. Please do not do them 
any injustice, especially when you 
have promised in 1950 that you would 
implement the scheme in 1951. You 
started implementing a little and 
then dragged on, and complete imple
mentation has not followed. As
surances were given to them by the 
predecessor of the present Home 
Minister, Shri C. Rajagopalachari, that 
no wrong would be done to them. Now, 
I am very sorry that there seems to 
be some wrong done if the rule re
mains as it is. I would, therefore, 
urge a review of the whole situation.

Shri P. N. Eajftbhoj: I want to put 
one question, Sir.

Mr. Depaty-Speaker: No. The hon. 
Home Minister will now reply.

Shri P. N. RaJabhoJ: I want to put 
it because it is an insult to my com
munity..........

Mr. Deputy-Speaker: May be.

Shri P. N. RaJabhoJ: I am very 
sorry you are ignoring my community’s 
problems. I have no confidence in the 
Home Minister so far as the Scheduled 
Castes* Interests are concerned......

Mr. Depnty-Speaktf: Order, order. 
The hon. Member cannot go on talking 
like this. Thf hon. Member alwayi 
says on the floor of the House that he 
is the only and exclusive representa
tive of the Scheduled Castes, whidi I 
refuse to recognise, and if he goes on 
interrupting like this, I will take vwj 
serious notice of it. There are other 
Members who are equally competent 
to reprwwnt the Scheduled Caitei’ 
mieresto. For losUnce, Shrimali

Ganga Devi, who spoke, belongs to th» 
Scheduled Castes.

Shri P. N. RaJabhoJ: But she belongs 
to the Congress.

Mr. Deputy-SpeaUer: Let not the
hon. Member again and again inter
rupt like this.

Dr. Katju: We have had a most 
interesting, a most eloquent and a 
most appealing debate. I have, how
ever felt that it has been somewhat 
unrealistic and somewhat theoreticaL 
Before I say a few words, I should 
like to draw your attention to the 
background. The background is the 
country becoming independent in 1947, 
and this question immediately cropped 
up. So fa/* as Government is concern
ed, so far as people on this side of the 
House are concerned, they need no 
persuasion that in the field of public 
duty, men and women are absolutely 
equal and entitled to absolutely equal 
rights and equal opportunities. The 
only question was that public service 
should not in any way be prejudiced. 
The public servant exists for the pur
pose of serving the public. The public 
service does not exist for any particular 
class of people. This question cropped 
up and then a decision had to be taken, 
and it was taken in 1948 that in every 

, public service of any description, mer̂  
and women were entitled to equal ad- 
mission» equal rights, but over and 
above that, there was the question that 
there might be some Services which 
might require additional qualifications 
and where this factor of marriage might 
prove an impediment. It is not a 
question of sex or difference between 
man and woman, but the question of 
the public interest should not be pre  ̂
judiced in any way. A decision was 
taken. In regard to certain Services— 
the Prime Minister referred particular
ly to the Indian Foreign Service— t̂his 
factor of marriage should be a relevant 
consideration. That policy was, in 
1049, reinforced— I do not know 
whether on the floor of the House, but 
in actual fact it was reinforced—by my 
very distinguished and honoured pr»* 
decessor, Sardar Pat^
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Then came the Constitution. Some 
one asked: what about the proviiioni
in the Constitution? The articles to 
which reference was made were 13» 14, 
15 and 10. In fact, we did take legal 
opinion. The highest legal officer we 
have got, the Attorney-General, was 
consulted in July 1950 and he gave his 
clear opinion that this is not a case of 
drawing any distinction, or making any 
discrimination between se^ and sex: it 
is only a question of safeguarding the 
public services from any prejudice 
which might be caused by the factor of 
marriage. As I said elsewhere, sup
posing a woman were to say: “Well, by 
the custom of my community or the in
junction of my religion. I must keep on 
a hnrqa; I cannot appear before the 
ordinary public.” Government may be 
justified in making a rule that for the 
Administrative services or ahy ether 
Service, it is desirable that the appli
cant, or the servant concerned, if she is 
a woman, must appear in public and 
she must discard this seclusive habit/* 
That has nothing to do with the sex.

Shrlmatl Sucheta Kripalanl rose—
Dr. Katjn: I have got very little 

time—I must tell her—and I should be 
allowed to go on.

Mr. Depaty-Speaker: This has been a 
ladies* day: I And from the list that 
most of the speakers have been ladies. 
Why should there be any interruption 
now?

Or. Katin: Mr. Deputy-Speaker, 1 am 
going to adopt a rule not to look at any 
Member, but look at you only.

Mr. Depnly-Speaker: The Chair is 
sexless.

Dr. KaUa: Government may make a 
rule that for a particular Service, every 
applicant should be of a height of five 
and a half feet. Now that would in
capacitate and exclude many men and 
many women. But you cannot queation 
it on the groimd of sex.

So the Atomey-General gave us his 
opinion that there was no breaking, or 
defeating, or defying the letter of the 
all through from 1948 onwards. Then 
Constitutilbn. That practice has stood

came these rules. The Act for the 
establishment of the Indian Adminis
trative Service was passed in 1951. 
The rules were drafted; the rules vere 
sent out to all the State Governments. 
They took their own time in consider
ing them. Please remember that the 
Indian Administrative Service is an all- 
India service; its members go to every 
single State. The cadre is primarily 
for every single State and then we take 
our quota for Central purposes. So, 
the States took time to consider the 
matter and finalised the draft. Then 
came the meeting of the Chief Secre
taries and these rules represent the 
united wisdom, or unwisdom of all the 
State Governments. I am saying this 
not for the purpose of getting away 
with it. I have now become accustom
ed to the affection of my communist 
friends and the very fine references 
that they sometimes make to me over 
and over again. But I cannot take 
credit for the wisdom of these rules, 
because, as I said, it is the concentrat
ed wisdom of all the State Govern
ments of India.

In the first place, the speeches which 
were delivered by my hon. friends, the 
lady Members of this House, would 
lead one to believe that this rule applies 
to every single married woman in 
every public service. Nothing of the 
kind. It only applies to one Service 
and no other Service. There is no such 
bar in the Teaching Service, in th# 
Educational Service, in the Engineer
ing Service, in the Indian Medical 
Service—there must be about fifty 
Services; then you have the Central 
Secretariat, Provincial Secretariat^ 
Class I Service, Class II Service, etc. 
etc. It applies only to one Service, 
namely, the Indian AdministraUve 
Service.

Shrl Bbagwat Jha Aiad (Purnea 
cum Santal Parganas): But why?

Dr. KaQa: I am coming to it

As the Prime Minister pointed out  ̂
it is not exclusive: there is nothing 
absolute. It does not say you cannot 
come in. It is a permissive thing; you 
have no absolute right to come in.
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[Dr. KatjuJ
Now what is the Indian Administra- 

tî ’e Service. If you become a doctor, 
very well, you are working in your 
dissection room, or operation theatre, 
or giving medicines lor typhoid, and 
so on. Similarly, if you are a teacher, 
you are working under comfortable 
conditions in a lecture room, in a Col
lege or University, or in a class room 
in a school. If you are an engineer, 
there you are standing over there, 
working—you may do what you like. 
If you are a Secretary, whether 
you are a first-class Secretary, 
Joint Secretary, Deputy Secretary, 
or Under Secretary, you are there 
working all right. But unfortunately 
or fortunately, it is only in this Service, 
that you have to deal with other men ŝ 
lives. I am not suggesting for one 
moment that it is only a man who can 
deal with other men’s lives. Of course, 
women can do it. They brought every
one of us into this world.

The Indian Administrative Service by 
its very nature—it consists of perhaps, 
400 or 500 members, I am not sure of 
the number,—may have to shoulder 
en6rmous responsibilities at a time of 
which no notice may be given in ad
vance. My hon. friend quoted me and 
said that he did not know what the 
word **tazias” means. This is the month 
of Moharrum and in Northern India, 
you know, Mr. Deputy-Speaker, that 
at any time trouble may flare up in 
the Dussehra processions or tazia pro
cessions. The District Magistrate or 
the Sub-Divisional OfRcer may at deed 
of night receive a notice: ‘‘Come along*’ .

Shrlmati Sneheta Krlpalani: How 
many women went out to work during 
the riots?

Dr. Katja: I have taken a vow that
I shall not answer that.

Mr. Deputy-Speaker, the risks Involv
ed are great and Government have 
taken the view that the Central Qov- 
emment should have the power to see 
to it that women, however fit they may 
be otherwise, may not endanger public 
security because of the factor of their 
marriage.

Shrlmati Tarfcesbwarl Sinha: On a
point of clarification: I want to know 
from the Home Minister......

Dr. Katju: 1 have heard of points of 
order, not points of clarification.

Mr. Deputy-Speaker: Order, order,
the hon. Minister may be allowed to 
go on.

Dr. Kaiin: Whenever any Member
raises a point of clarification, I consider 
it as a confession of his or her inability 
to comprehend: I do not want any 
Member should make that confession.

We are discussing a very serious 
matter. I do not want to go into those 
other matters. That was the aim and 
object of the rule as it has been fram
ed and as it has been working for the 
last seven years. No one has quoted a 
single instance, either by name or 
without name, of any injustice having 
been done. No one has said that any 
representation was made and that some
body was thrown out. It is not merely 
a question of personal advantage or 
disadvantage. Government has to take 
notice of the possibility, the remote 
possibility, that cases may occur where 
grave harm may be done to the public 
interest because of the inefficiency, 
supposed inefficiency, possible ineffi
ciency of the person at the head of the 
Department.

Shrl Bhagwat Jha Azad: Can you
quote an instance?

Dr. KatJu: There is no suggestion 
that in India, unlike Russia, the Gov
ernment does not want to utilise the 
talents of Indian womanhood for the 
purpose of building .^canals, for (he 
purpose of building bridges, construct
ing houses. Let them become engl. 
neers. Who prevents them from becom
ing engineers; or becoming scientists— 
he Is hot here—or becoming colleagues 
of Dr. Meghnad Saha? There you 
have to go. Let them marry husbands.
I am only waiting for the day that 
might come—I hope it might come in 
my lifetime—when Indian ladies wotild 
adorn the Benches of our High Courts 
and dispense equal and Impartial 
Justice. Who prevents them? Who 
prevents them from becoming teachers,
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Superintendents or going to Medical
CoUeges and other InatitutiontT '

That is just one thing. And of
course it gave an opportunity to every
lady Member of this House, with the
permission of the Deputy-Speaker and
the Chairman, to come forth and declare
as if some heavens had fallen upon
them and they are excluded from
every service in India. That is some
thing which I do not want.

I do not want to carry on this, because
I should like to make it quite clear.
The Prime Minister has said that these
are rules which have been made, these
are not parts of the law, they can be
changed by Government. I undertake
to consider every single thing that has
been said, matter of substance, leaving
aside the eloquence part of it. And if
there is any substance,—I want to
please all of you, I am not wedded to
anything—I shall examine. My friend
there was reading her amendment: If
you bring marriage this way or that
way It would be more graceful. I shall
examine the language, and if your
purpose would be served by putting
marriage in a positive or negative

^fjytm, there is no harm in doing that.
Mr. Dep^j-Speaker: Is there a nega

tive marriage also?
Dr. Katjn: There is one thing which

may require examination. That may
be a sort of omission. I should like to
get the benefit of the opinion of the
ady Members on that topic. It is this.

The rule provides specifically that a 
[public servant who marries two wives,
{weD, shaU be got rid of, because
bigamy is not provided for.

Acharya Kripalani: If he has a
mistress, what happens?

Dr. Katju: My friend is in the habit
[>f putting very persuasive and, what
ihall I say, seductive questions. It is
very difficult to answer them.

I was pointing out—I ask all the
lady Members to pay particular atten
tion to that—under the existing rule
if a man marries a second wife, mSL
he goes. What is to happen if the
second wife whom he has married is

also a public servant? If a woman who
is a public servant knowingly marries
a man who is also a public servant and
who has got an existing wife (who is
not a widower), now the husband goes
because he marries a second time.
But the woman does not marry a second
time by marrying a man who has got a 
first wife. So far as that woman its 
concerned it is her first marriage. Do
you want that she should also go? I 
only want a clear consideration because
we are going to consider Ihe rules and
drafting the rules and the substance of
the rules. This is a matter which re
quires serious consideration from their
side. Would you like, please under
stand the question......

Mr. Depaty-Speaker; The hon. Minis*
ter will kindly'address the Chair,

Dr. KatJu: The question is this—so
that there may be no difficulty about
it—if a man who is a public seivant
marries a second time he jeopardizes

• his employment. But the second wife
is also a public servant, and with her
eyes open she marries a public servant
who is ahready married; she becomes a 
second wife to a public servant. Do
my hon. friends, the lady Members,
want that something should be done to
that second wife or she should be left
alone?

Shrlmati Sucheta Kripalani: Let her
lose her job.

*ro w ?ii; : anft ^ i

I suggest they might hold a confer
ence about it consisting pf the lady
Members of both Houses of Parliament
and the one hundred and fifty girls
whom they have brought to Delhi, to
the Parliament Hall. Let them sit and
give an answer to that question. It is
a fundamental question. It interferes
with the fundamental right of a woman
to marry whomsoever she likes.

Shrlmati Snclieta Kripabud: Will the
Home Minister preside over the con
ference?
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Dr. KMtta: I ^ant to be serious now. 
Very many references, personal refer
ences, have been made to me. Tke 
ball was set rolling by my hon. friend 
over there. '

Acharya Kripalani: Because you are
so popular.

Dr. Katju: In spite of my attempts 
and my previous membership of the 
Communist Party I could not under

stand.
Shrl V. P. Nayar: Were you ever a 

member of the Communist Party?

Dr. Katju: That has been followed, 
and I really do not know what has been 
said and what has not been said. If 
you were to enumerate the occasions on 
which the word Home Minister has 
been used, it must be five hundred. I 
want to say one thing very seriously.
I have now lived in public life for some 
time. But I have the good fortune of 
liaving been brought up by a mother 
who never was a member of a legisla-  ̂
tive assembly, who lived the life of a 
Hindu woman. She was bom in 1859, 
and died at the age of eighty in 1939.
It was at her breast that I learnt that 
man and woman are equals, they are 
entitled to equal opportunity, and a 
woman is entitled to live a life of her 
own. I tell you I would be false to her 
if I were to think of any condition in 
which a woman was to live a life of 
subordination. I would rather like to 
die first than do that. My lady friends 
might like to have a look at it, and I 
want with your permission, Sir, to pre
sent to the House and lay on the Table 
a narrative which I have written about 
her. It may do her good and I may 
be understood.

Dr. Rama Rao (Kakinada): In her
name, please withdraw this rule.

Dr. KatJu: It pained me to hear 'Is  
the Home Minister a Ramchandra or 
Devata or what?'* And they soy the 
Prime Minister is very good. Other
wise, if the Prime Minister had not 
intervened I might have been tom into 
pieces by all these kind hearted people. 
What have I done? In these mles I 
iiave given everything.

So, Sir, with your permission I shall 
lay this on the Table.

Mr. Deputy-Speaker: The hon. Minis
ter knows quite well that imless he 
referred to any passage in the book 
here, it cannot be laid on the Table of
the House. With all respects it will be 
received and kept in the Library.

Dr. Katju: That is all right. I do 
not want to make a record of it.

I only want to say in the end that 
while many^friends here have been re
peating—I do not know whether serious
ly or light-heartedly—this thing about 
equality and that discrimination should 
not be done, I personally venture to 
say that there are very few men in 
India who believe more strongly—and 
have believed so for the last fifty 
years—of this cult about equality of 
man and woman, than myself. I say 
India cannot prosper, cannot make any 
progress at all unless we hold our 
womenfolk genuinely and with all the 
earnestness that they are equal and en
titled to equal opportunity that India 
owes to them.
6 P.M.

Shrl P. N. RaJabhoJ: On a point of 
order. Sir,..........

Mr. Deputy-Speaker; Order, order. 
There is no point of order, now.

Dr. Katju: May I ask the Deputy
Minister to say a few words, Sir? Or, 
do you propose to call him?

Mr. Depnty-Speaker: I am not going 
to call him. There is no time.

^  ^ 0  ^ 0  3 1 ^

^ ^  ^  ^  I
Mr. Deputy-Speaker: Order, order

please. There is no tima

Dr. Katju: With reference to the point 
raised by my hon. friend, Shri Gadgil, 
about the Central Secretariat Senrice, 
in the summary it was said that the 
matter was raised in the Chief Secre
taries Conference and the Government
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Shri Rafhvaanalali: I hope that hon. 
Minister had reference to my motion 
when he said that he will consider it.
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have not decided it. Government are 
considering the whole matter and if 
necessary we will make a reference to 
the Cabinet, and see that there is no 
hardship there. He can trust me, I 
shall see that there is no hardship.

Mr. Depnty-Speaker: I am sorry, this 
debate is to conclude by 6 o’clock. It 
is now six o’clock. I am not in a posi
tion to call upon the Deputy Minister
for Home Affairs to intervene in the 
debate.

I shall now put the motions to the 
vote of the House. We have the Half- 
an-hour discussion. I shall now put 
the motion of Shri V. P. Nayar.

Pandit Thakur Das Bhargava: May I
suggest that in view of the statement 
of the Prime Minister, it is more desir
able that these motions should be with
draw n  rather than pressed. Ultimate
ly , they m ay be brought again, if 
necessary. As the Prime Minister said, 
there should be no negative vote on the 
m atter. I would request m y friends, 
Shri V. P. Nayar and others, to with
draw them.

Shri V. P. Nayar. There is this obvi
ous difficulty. Under the All India 
Services Act, it is absolutely necessary 
that we should record our vote.

Mr. Deputy-Speaker: Should there be 
any discussion on this? Are all of them 
willing to withdraw?

Shri V. P. Nayar: No,
Mr. Deputy-Speaker: Now, the

motion standing in the name of Shri 
V. P. Nayar.

The question is:
“This House resolves that in pur

suance of sub-section (2) of section 
3 of the All India Services Act, 
1951, the Indian Administrative 
Service (Recruitment) Rules, 1954, 
laid on the Table on the 10th Sep
tember, 1954, be repealed.

This House recommends to the 
Rajya Sabha that the Rajya Sabha 
do concur in the said resolution.”

The motion was negatived.

Dr. Katju: Yes.
Shri Raffcuramalah: In view of the 

assurance, I beg to withdraw.
The motion was, by leave, with

drawn.
Shri Thlmmaiah; I beg to withdraw 

all other motions.
Some hon. Members: All motions 

withdrawn.
Mr. Depaty-Speaker: All right.

The motions were, by leave, with* 
drawn.

ALLEGATIONS OF CORRUPTION
AGAINST THE DEPUTY SHIPPING

M A ST E R , C A L C U T T A  P O R T

Shri H. N. Mnkerjee (Calcutta North
E ast): I w ant to raise a discussion. .

Mr. Depaty-Speaker: For the con
sideration of hon. M em bers. Because 
on this Half-an-hour discussion there 
w ould not be any vote, hon. M em bers 
need not draw my attention to the lack 
of quorum. By that I do not mean 
that hon. Members should go and there 
should be no quorum . T here is an in- 
tresting debate. T h ey may continue 
to sit. Notwithstanding the absence of 
Members here or there, inasmuch as no 
voting will take place, the House will 
sit and adjourn after discussing this 
at 6-30.
[P andit T hakur  D as B hargava  in  the 

Chair.]

Shri H. N. Mukerjee: I want to raise 
a discussion because of the unsatisfac
tory nature of certain answers which 
I elicited by means of a question on 
the 17th September, 1954. On that day,
I was lold by the Minister of Trans
port that Government was aware of the 
serious allegations of corruption which 
w ere  published in the Modern Review 
at Calcutta dated September. 1948 as 
well as other papers against the Deputy 
Shipping Master of Calcutta Port I 
was also told that the Special Police




